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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2023-2024),
having been authorized by the Committes o cybmit the Report on their behalf, present
this Ninety-Eighth Report (17" Lok Sabha) of the Committes on Governmant Assurances,

2. The Committee on Government Assurances (2023-2024) at their sitting held on
171 November, 2023 took oral evidence of the representatives of the Ministry of Women
and Child Development regarding pending Assurances.

3. At their sitting held on 6" February, 2024, the Committee on Government
fissurances (2023-2024) considered and adoptad this Report,

4, The Minutes of the aforesaid sittings of the Committee form part of the Repart.

5. For facility of reference and convenignce, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
06 February, 2024 CHAIRPERSON,
17 Magha, 1945 {Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT
I Introductory

The Committes on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the flaar of the Housa
and report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required Lo be implemented within 3 period of three manths, The
Ministries/Departments of the Government of India are under obligation to seek
extension of time required beyond the prescribed period for fulfilliment of the Assurance,
Where & Ministry/Department Is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee
consider such requests and approve dropping, in case, they are convinced that grounds
cted are justified. The Committea also examine whether the implementation of
Assurances has taken place within the minimum time necessary for the purpose and the
extent to which the Assurances have been implemented.

2, The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the time Imit for its fulfilment, dropping/deletion and extension, lhe
procedure for fulfillment, etc, besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix-1.

3. The Committee on Government Assurances (2009-2010) took a policy decision tg
call the representatives of various Ministries/Departments of the Government aof India, in
a phased manner, to review the pending Assurances, examine the reasons for pendency
and analyze operation of the system prescribed in the Ministries/Departments for dealing
with Assurances. The Committee also decided to consider the quality of Assurances
implementad by the Govarnment.

4. The Committee on Government Assurances (2014-2015) decided to follow the
well established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review the
pending Assurances. The Committee took a step further and decided to call the
representatives of the Ministry of Parliamentary Affairs also as &l the Assurances gro
implemented through it

5. In pursuance of the /bi7 declsion, the Committee on Government Assurances
(2023-2024) called the representatives of the Ministry of Women and Child Development
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and the Ministry of Parfiamentary Affairs to render clarlfications with regard to delay in
implementation of the pending Assurances pertaining to the Ministry of Women and
Child Development at thelr siting hald on 17th November, 2023. The Commitiee
examined in detall the follewing 20 Assurances {Appendices — IT to XXI}:

Table 1
s No. | SQ/USQ No.and date | Subject
8 USG Mo, 1389 Legistation on Trafficking
dated 08.12.2015 (AppendbeII)
2. UGG Na. 1009 Rehabilitation of Vicims of Human Trafficking
dated 29.04.2016 (Appendix-L11)
3. LS No, 2082 Legislation on Trafficking and Sexual Abuse of
dated 06.05.2016 Children
(Appendix-TV)
4, | USQNo. 2791 Legislation on Human Trafficking
dated 02.12,2018 (Appendix-V)
T 5 |usqNo. 2682 Legisiation on Trafficking of Persons
dated 17.03.2017 (Appendix-VI)
B. | LUSQ No. 2056 Trafficking of Persons
dated 29.12.2017 { Appendix-VIT)
7. LEQ No. 3276 | Comprehensive Legislation on Child Abuse
B, 5Q No, 385 :Juuun'ﬁe Justics {Care and Proteckion of
dated 19.07.2019 | Children) Act, 2015
. { Appendix-Ix)
9, SQ No, 83 i Poshan Abhiyan
dated 22.11.2019 ' (Appendi-X)
(Direction by Hon'ble |
Speaker) |
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10. LSO Mo, 4271 | National Child Protection Policy
dated 13.12.2019 Il:-"-IJF'ETﬂ'II'?-'f}

11. | Special  Mention  on The Juvenile Justice (Care and Protection of

| Juvenile Justice (Care and | Children) Amendment Bill, 2021, |
| Protection of  Children) :
Appendiy-XIT
Amendment  Bill, 2021 I: j |
dated  24.03.2021 by |
| Various MPs

12 UsQ Mo. 3047 Survivars of Gender Based Violence
dated 06.08.2021 (Appendix-XI11)

13. | SQ Ne. EA_ Crime Against Women 1

| dated 03.12.2021 ( Appendix-XIV)
(Supplementary by Shri
i Kanakmal Katara, M.P.} |

14, | USQ Mo, 2166 ' Child Protection Policy
dated 10.12.2021 (Appendix-X\)

15. SQ_NEEl Mational Commission for Protection of Child
dated 17.12.2021 Rights (NCPCR) Inguiry on Malnutrition Deaths
{Supplamerntary by Shri (Appandiz-XvT)

Pratap Chandra Sarangi,
M.P.)

16, |SQ No. 281 Mational Commissien for Protection of Child |
dated 17.12.2021 Rights (NCPCR) Inguiry on Malnutrition Deaths
{Supplementary by Shri { Appendix-XVIT) |
Jagdambika Pal, M.P.) |

1F EQ Mo. 200 Pradhan Mantri Mahila Shakti Kendra Scheme |
dated 17.12.2021 (Appendix-XVIID)

18 |5QNo.41 | Integrated Child Development Scheme
dated 04,02.2022 (Appendix-XI¥)

{Supplementary by Smt.
Geeta Kora, M.P.)




i9. Eq Mo. 422 Participation of Children In TV Programmes

dﬂtﬂd EI.M.IUEE {Aﬂpﬂﬂljx-ﬂ:l
(Supplementary by Shri
Girish Chandra, M.P.)
0. | S0 No. 94 Universalization of Early childhood care and
dated 22.07.2022 education (ECCE}
(Appendlx-XXI})

&. During the oral evidence, the Committee drew tha attention of the representatives
of the Ministry to the fact that the Ministries/Departments are required to Implement an
fesurance within a period of three months and i the Ministries / Departments are nabie
vo fulfil the Assurance within that time perlod, then K is imperative for them to seek
evtension of tme. The Ministry of Women and Child Development had a pendency of 20
Assurances out of which DB Assurances pengined Lo the 16" Lok Sabha and 14
Aesiirances to the 177 Lok Sabha, As the Assurances belonging to the 16" Lok Sabha
were very old and pending for more than 08 years to more than 06 years and there were
inorginate delay in fullllment of these Assurances, the Committes enquired about the
system of monitoring and periodical review of the pending Assurances in the Ministry to
minimize delay in their fulfiment and the mechanism available for implementation of

parliamentary Assurances, To this, Secretary, Ministry of Women and Child Development
informied the Commitiea as under:

We have 3 meeting of senior officers every week on Monday at 10 am fn which
officers Lp to Denuty Secretary/Director fevel are present. All the Assurances,
special mentions, all the pendencies relsted to the Parliament, VIP references of
the MHonorabie Ministers amd MPs, everything s reviewed., We review It on a
weskly level "

7 Whan the Committee desired to know whether the Ministry prepares the Minutes
of thosa mestings, the representative of the Ministry replied in the affirmative and
assured that they will share the minutes with the Committes.

B, Giving update about the Assurances, Secretary, Ministry of Women and Child
Development stated as under:-

*Together we have lwenly Assurances. For nine of these we fhave given
Implemeniation Reports fo the Committee and in bwo cases we have given
drapping requests. Out of the nine Implementation Reports we have sent, there is
sorme sight modifications in four casss which are needed to be done. e fave
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made tose modifications and uploaded thess on the Partal  Out of the FEmaining
mng Assurances, seven assurances are from the same Bl of fratticking of
persons”

9. Subsequently, the Ministry of Parliamentary Affalrs laid Implementation Reports in
respect of nine Assurances mentioned at SI. Nes. 9, 11, 13, 15, 16, 17,18, 19 and 20 on
13.12.2033 on the floor of the House. Further, in view of the explanations submitted by
the representatives of the Ministry, the Committes acceded to the reguest of Ministry of
Waomen and Child Development to drop one Assurance mentioned at 5. No. 8 in the
above list at their sitting held on 17.11.2023.

(8] i Recom tions

10. The Committee note that out of the above twenty Assurances of the
Ministry of Women and Child Development, as many as ten Assurances are
still pending for implementation, some of which are pending for more than
gight years. The Committee also note that the Ministry have since submitted
Implementation Reports in respect of nine Assurances mentioned at 5. Nos.
9, 11, 13, 15, 16, 17, 18, 19 and 20 after a delay of more than one to four
years. Further, in view of the explanations submitted by the representatives
of the Ministry, the Committee acceded to the request for dropping one
Assurance mentioned at SI. No. 8 at their sitting held on 17.11.2023. Earlier,
the Ministry had sent the request for dropping the Assurance mentioned at 5l,
No. 12 regarding Survivors of Gender Based Violence, Not convinced with the
justification, the Committee in their 77" Report had recommended the
Ministry to fulfill the Assurance at the earliest. Since, the Assurance is still
pending on the part of the Ministry, the Committee hope that the Ministry will
do the needful with regard to submission of Implementation Report for the
above Assurance. The Committea further note that while the delay in
fulfilment of the Assurances has been due to the complex nature of the
Assurances particularly those relating to comprehensive legislation on issues
such as trafficking, the delay in respect of others have been due to
shortcomings in the system of reviewing and monitoring of pending
Assurances. The Ministry have maintained that the Assurances are being
reviewed on a weekly basis In the Ministry. The Committee feel that
monitoring and review of pending Assurances need to be further streamlined
s0 as to avoid any delay in implementation of pending Assurances. The
Committee are of the view that issues relating to Development of Women and
Children are some of the most important issues and more concerted effort
need to be made for fulfillment of Assurances which are solemn Parliamentary
Obligations. The Committee hope and trust that the Ministry will make
sustained efforts in this direction and increase their co-ordination with
Ministries, organizations, stakeholders, concerned, etc. for expeditious
implementation of the pending Assurances.

The Committee are also concerned to note that there has been inordinate
delay in laying of Implementation Reports in the House even though the
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action has been completed on various Assurances on the part of the Ministry
of Women and Child Development. The Committee desire that the Ministry will
take note of the concern of the Committee and monitor the Assurances and
co-ordinate with the Ministry of Parliamentary Affairs till the Implementation
Reports are laid on the Table of the House.

I1. Review of the Pending Assurances of the Ministry of Women and Child
Development

11. In the succeeding paragraphs, the Commities will deal with some of the

important pending Assurances perlaining to the Ministry of Women and Child

Development which have been critically examined / reviewed by them at their sitting
held on 17.11.2023.

A. Legisiation on Human Trafficking/Legislation on Trafficking and Sexual

Abuse of Children
(1) USQ No, 1389 dated 0f.12.2015 regarding ~ Legislation on Trafficking'
(S, No. 01).

(2) USQ Mo. 1009 dated 20.04.2016 regarding ' Rehabilitation of Victims of
Hurman Trafficking' (Sl No. 2},

(3)  USQ No. 2092 dated 06.05.2016 regarding * Legislation on Trafficking and
Sexiual Abuse of Children” (S, Mo, 3).

(4)  USQ No. 2791 dated 02.12.2016 regarding Legisiation on Human
Trafficking' (54 Mo. 4}

(5) USQ MNo. 2682 dated 17.03.2017 regarding 'Legislation on Trafficking of
persons’ (Sl No.5).

(6) USQ No.2056 dated 29.12.2017 regarding " Trafficking of Persons
(S, No.63,

(#)  USQ No. 3276 dated 12.07,2019 regarding Comprehensive Leqgisiation on
Child Abuse’ (5l. MNo. 7).

12.  In replies to the above said Questions, It was stated that an Inter-Ministedal
committee  under the Chairmanship of Secrefary, Ministry of Women and Child
Development has been constituted for preparing a comprehensive kagislation on various
aspects of Human Trafficking. Tt was further stated that in order to deal with lssues of
various aspects of wafficking of persons Including trafficking of children, 2
comprehensive legislation In the form of The Trafficking of Persons (Prevention,
Brotection and Rehabilitation) 3il, 2018 has been drafted by Ministry of Women and
Child Development. The said Bill as passed by the Lok Sabha was then sent to the Rafya
Sabba for introduction and passing. But, this couid not be considered in the Rajya
Sabha, Upon dissolution of the 16th Lok Sabha, the Bill has lapsed. The Government &
taking appropriate action for re-introduction of this Bill by following due procedura,
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12, [In its Status Mota furnished in Movamber, 2023, the Ministry informed that the
Trafficking of Perzons (Preventicn, Protection and Rehabilitation) 8ili, 2023 is being re-
visited and the same may reguire  further consultabion  with  skakeholder
Ministries/ Department,

14. PRegarding the implementation of the above Assurances, Secretary, Ministry of
Women and Child Development submitted during evidence as under:

T would bke to tell you abouwt this Trafficking in Persons B that complete
consuftation was done with the States and other stakeholders. [t was almost
finalized and was about fo go to the Cakinet. In fact we had listed It in the [t
mansoan session. After that there was another meeting. After the changes in the
Indian Penal Code and Evidance Act, we were told by the Home Minkstry that all the
legal and oniminal provisions in the Trafficking Act are covered in i, IF an At is
browght only o amend the criminal provisions in the fndlan Penal Code, then i wilf
not be of any benefi, but it will be easier for the law enforcement agencies like the
pafice f they work with 8 single Act. Because we ane Oringing @ new Bifl, this 8ilf is
not necessary from the paint of wiew of crimingl faw. There were some non-criminal
provisians in i also. When there was a meeling regarding this, the Cabinet
Secrefany and many otfher people were alsp present there, Then it was decidod that
whatever non-criminal provisions ave there, we can cover them with the provisions
of the scheme, If we fook the Lifwals Scheme for trafficking, there are ali the
provisions fn & This ks the situation as on today., Further, & Parfamentary
Commitiee has already given ks recommendations in a Penal Code case. The Home
Ministry savs that everything is coverad by the existing CRRC, IAC and NIA Act. It is
not neaded right now. Then after making it in a proper manner and after taking the
aooroval of e Honble Minster and discussing & with everyome, we will do
wihatever 5 e final view of the Ministry. ™

15. Pointing to the fact that many cases of trafficking are not addressed at
implementation stage and raports of missing children, women and other people are nat
registered, the Committee desired to know the action taken by the Ministry in this
regard. To this, Secretary, Ministry of Women and Child Development submitted as
unider:

". We fave made a fof of changes i Missionr Shakti after the recent
geveloprmants, Changes have been made in the framework of ohild protection,
Alregay change has starfed coming. As regards Trafficking B, the B was passed
in one House fast Hme. As the Lok Sabha was dissofved, t had lapsed, After that a
GoM was formed. GoM hiad given thelr commenis. Everything happened on that
basis, In fact 7t was fo be infroduced in fre monscon session,  Whatever
happened on the matter, we had ghen a presentabtion before GoM. Then
evenytiing changed from there. The changes from there Gl date I wish to bring to
your notice that siice then Women Helpline has become functional in aff the
States ™

16, The Committee while taking note of the submission of the Ministry that
machanicms have been put on place and Mission Shakt is being implemented, desired to

5



know the response time in case any InCident IS reported upon.  To this, Secretary,
Ministry of Waomen and Child Development stated as under:-

* Ragarding this, the Hor'bie Prime Minister said that there showld be One Nation
One Helphne in the country, However, it was very diffficult to integrate so many
helplines, Presently, we have two hejplines — one Women Heloline ard the otfer
Children Helpling. Last time, 8 conference of Chief Sacratanes was held in January
whars Chiaf Secretaries of alf the Stafes were presant. [ had given a preseniation
in it Hon'Ble Prime Minister was also there in both days. It was asked as to what
we have been doing on the matter. There we had proposed that both Women
Helpiine and Children Helpline should be linked with Emergency Helpline 112. In
firture, this will happen. If 2 call & received on 112 and if it is an emergency call
fﬂmﬂﬁerwﬂ?a‘;am:ﬁe#mdmr.fsanm-ﬂmegawraﬂmenfrwﬂiﬂe#m;@md
to Children Hejpiing, If it is refated to the Child, Shmilarly, if the call & recafved on
Childran Helpline 1098 and If it is an emergency, it will be transferred to 112 and
i If is @ non-emergency In wiich the child needs counseling, it will be handied
Fram there, You will be giad to know that Children Helpling is fincrional in aifl 36
States/UTs and is interconnected with 112 today.”

He further added as under:-
"The maximurn response time of Emergency Helpline 112 & 20 minutes.. ..

S0 far. we have Integrated Emergency Helpline with Women Helpiine (n 24 States.
Two states namely West Bengal and Odisha have not given any résponse el
Apart from this, In all States Women Heijpline & functional. We expect fhat this
linking will be completed by 31 December. With this, any emergent call recelved
on Women Helpline 181 or 112 it will be transferred to 112 fn case of emengency
and in case of nor-emergancy, it will be handled on 181. In this connection, few
days back I had visited Assam. With this process/technique they hag traced and
feurnid 3@ woman it tain from Maldah, West Bengal. It was possible because of
Wormen Helpline and 112,

Secondly, there is Ore Stop Centre where we provide assistance. We are
conpecting this One Stop Centre with Women Helpline. Overall, we intend to
miake One Helpiine for il this, We have done ane mors thing in this, that earlier
Children Helpline was not functional in all the districts, Til date, Chilgren Heipline
was functional with the help of 8 Foundation and it was in 580 districts anly, We
will make it possible in all districts by 317 December, Areadly, all works have been
done ar the State fevel and we are rmioving towards District fevel, It is being done
by C-DAC, In the next two fo three months the reach of Chilgren Hejpine will be
mmp.bred;haﬁ.?ﬂaifmcﬁ.Apartmﬂb&m,muwﬁbegﬁdmmﬂwmafm
have provided Childran Helgline facility at most of the Railway Siations and
fmpartgat Bus Stands. ™

17. The Committee then enquired as to whether there Is any helpline for the small
chiidran who ae found begging at every crossing and rallway stations in every city of
the country including Delhi and the measures taken by the Ministry for these Children.
To this, Secretary, Ministry of Women and Child Development responded as under:
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"This case is reiated to Children o Street situalion, i which Children are begging.
There & a portal of NCPCR for tis. State Governments have submitted an
HITdavit it the Hon e Supreme Couwrt that the partal is mondored by them and
wherever such Childran are found they take it to the nearest Children Sheiter
Home. When such children are Lapiured then their parents come and' take them,
There is also Child Welfare Committes, Jf they ask for such ciildren then we can't
stop them. States keep such chitdren for some time then they come and iake
tham away. ”

Observati endations

18. The Committee note that seven Assurances relating te crucial and
important issue of Human trafficking are pending in the Ministry for
fulfilment. The first Assurance on the Subject was given in December, 2015
and thereafter, six similar Assurances were given one after another in the
years 2016, 2017 and 2019. While four of these Assurances relates to
legislation on trafficking, two Assurances relate to Abuse of children and one
relate to rehabilitation of victims of trafficking. The Committee are given to
understand that the Ministry had undertaken extensive consultation with
States and other stakeholders and the Bill on Human trafficking had already
been finalized to be introduced in the Monsoon session. Later on as per
feedback received from Ministry of Home Affairs and discussions held with
them many of the legal and criminal provisions of the Bill were found to be
covered under Indian Penal Code and Evidence Act. Since the trafficking
aspects are covered under existing CRPC, IPC and NIA Act, the Ministry of
Women and Child Developmeant propose to revisit the provisions, discuss with
all concerned and take a final view in the matter. While explaining the reasons
for non-implementation of these Assurances, Secretary, Ministry of Women
and Child Development submitted before the Committee that The Trafficking
of Persons (Prevention, Protection and Rehabilitation) Bill 2023 is being re-
visited and the same may require further consultation with stakeholders,
Ministries and Department. The Committee further note that the Ministry are
taking several initiatives to cover the nen-criminal aspects through various
Schemes. However, the Committea’s concern is that trafficking of Human,
more particularly of women and children are serious issues which need to be
addressed holistically and since the Assurances relate to these aspects, it
neads to be fulfilled in a time bound manner.

The Committee further note that even though the legislative framework
on Human trafficking as envisaged by the Ministry 8 years ago is yet to be
fructify, the Ministry has been taking a number of steps in the form of Single
National Integrated Helpline for women and children, one stop centre to
provide help and assistance to women and children, operation of portal,
rehabilitation of streat children etc, which are laudable. The Committee stress
the urgent need to strengthen institutional and legislative frameworks to
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combat human trafficking in all its manifestations because they believe that
the issue of human trafficking is serious and there has to be zero tolerance
with regard to Human trafficking which is the responsibility of the Ministry.
The Committee also underline how critical it is to stop human trafficking, to
protect, care for, and rehabilitate victims of trnﬂ!.nklng,‘md to prosecube
criminals. In the opinion of the Committee the prevention of crimes, the
investigation of offences, and the rehabilitation of trafficking victims require a
well-coordinated institutional system at District, State and Central Levels,
However, the Assurances need to be brought to their logical conclusion. The
Committee feal that the Women Helpline should be functional in all the States
on high priority. Further, the Committee feel that the response time is very
important and should be continucusly monitored. Stressing once again the
significance and sensitiveness of the issue, the Committea recommand that
the Ministry of Women and Child Development make sincere and vigorous
efforts to formulate their views on the Legislabion relating to Human
trafficking, expedite fulfilment of the Assurances reiating to Human
trafficking and issue of Child Abuse and submit the Implementation Reports
on all the Assurances.

B. Mational Child Protection Policy

1 USE No. 4271 dated 13.12.2019 regarding ‘National Child Protection Policy'
(8l. No. 100,

2. USQ No. 2166 dated 10,12.2021 regarding ' Child Protection Policy’
(5h.Ng.14).

19, In reply to above said Questions, I was stated that the firet draft of the Natiohal
Child Protection Policy was prepared by the Ministry of Wormen and Chiid Development,
The draft was widely crculated in the public domain to  gather the
comments/suggestions of all the stakeholders. Numergus comments hava been received,
which are prasently being reviewed.

0. In the Status Mote furnished in MNovember, 2023, the Ministry informed the
Commitbes that they will scon take a decsion and Implementation Report wil be
submitted regarding fulfillment of the Assurance.

21,  The Secretary, Ministry of Women and Child Development submitted before
Committas in the evidence as under:—

"The two Asswrances are based on the Nalional Ol Protection Fofcy. In this
fegard, we were supposad o have some consullation with NCPCR But it got
geisied. NCPER has given their comments one week back, We will s0e It one
more Hime There is view thalt things which were fo be coverad in the draft child
palicy, those are already covered under mission Vatsalva and 11 Act Framework,

However, after making & comprehénsive, wihalever fnal wew point the Ministry
iakas we il infiorm the Committee about it~



Observations/Recommendations

22. The Committee note that two Assurances relating to crucial and
sensitive subject of National Child Protection Policy are pending with the
Ministry even after a lapse of more than 04 years despite the fact that the
task involved was only examination of comments/suggestions of all the
stakeholders and to incorporate suitable provisions in the draft of the National
Child Protection Policy prepared by the Ministry. The Committee have been
informad that the Ministry were supposed to have some consultation with
NCPCR but it got delayed. Since the NCPCR has furnished its commeants ona
week ago, the Ministry will soon take a decision and take necessary action i.e.
Implementation Report will be submitted for fulfilling the Assurance. The
Committee feel that it is a matter of concern as to why the Ministry should
take s0 much time just to collect/collate and review the
comments/suggestions of stakeholders many of which received way back in
2019. The Committee take strong objection to such delay particularly in the
light of the fact that no justifiable reasons have been furnished by the
Ministry for the inordinate delay. The Committee recommend that early action
may be taken in the matter and the draft National Child Protection Policy may
be finalized at the earliest and efforts should be made to introduce the draft
Bill in the Parliament without further delay and the Assurances fulfilled in a
time bound manner,

III. Implementation Reports

23. As per the Statements of the Ministry of Parllamentary Affairs, Implementation
Reports in respect of the following 09 Assurances have been laid on the Table of the
House on 13.12.2023.

Table 2
|S.Hn.| SLNo. in the Table 5Q/USQ No. and Date . Date of
| 1i(Para No.5) : | Implementation
DL |5k Mo. 9 SQ MNo. 83 dated 22.11.2019 | 13.12.2023
| (Direction by Hon'hle Speaker)
| regarding ‘Poshan Abhiyan” |

02 | 5l Mo 11 Special Mention an Juvenile Justice | 13,12,2023
| (Care and Protection of Children)
Amendment  Bill, 2021 dated
24032021 by Varlous MPs
i regarding "The Juvenile Justice
(Care and Protection of Children})
| | Amendment Bill, 2021

; [SQ No. 84 dated 03.12.2021 13.12.2023
{Supplementary by Shri Kanakmal

Katara, M.P.) regarding ‘Crime

, Against Women' :
04, | Sl Mo. 15 5Q No. 281 dated 17.12.2021 13.12.2023
| (Supplementary by ShriPratap

o



Chandra Sarangi, M.P.) rﬂgarding—[ T
‘National Commission for |
Protection of Child Rights (NCPCR})

05. | 5L No. 16

| Inguiry on Malnutrition Deaths’
SQ No. 281 | dated 17.12.2021

' "National Commission for

(Supplementary by  Shri [ 13.12.2023
Jagdamblka Pal, M.P.) regarding

Protection of Child Rights (NCPCR)
Inguiry on Malnutrition Deaths’

06, | Sl No, 17

SO No. 290 dated 17.12.2021 | 13.12.2023
regarding 'Pradhan Mantri Mahila
Shakti Kendra Scheme’

07. |5l No. 18

50 No. 41 dated 04.02.2022 13.12.2023
(Supplementary by Smt, Geeta
Kora, M.P.) regarding 'Integmted

08. |5 No 19

5Q No. 427 dated 01.04,2022 13.12.2023
(Supplementary by Shri Girish
Chandlra, M.P.) regarding
‘Participation of Children In TV
Programimes’

09, |5k No, 20

SO Mo, 94 dated 22.07.2022] 13123023

regarding 'Universalization of Early !
childheod care and education
{ECCEY

NEW DELHI

06 February, 2024
17 Magha 1945 (Saka)

RAJENDRA AGRAWAL,
CHAIRPERSON
COMMITTEE ON GOVERNMENT ASSURANCES
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Chapter §

[ Assurances |

8.1 During the course of reply given to a question or
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an “assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Commitiee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while dratting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
fulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure carly Tulfillment of assurances, entire
process beginming from culling oul of assurances from
the proceedings of the House to the submission of
lmplementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Reguests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
ghall not be entertained under any circumstances.
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Defimition

Time limit for
Tulfillingz an
Adgarrancg

Chtliny Assurnnces

Muonitoring System
{OAME)



Cullimg oul of
AZELTANICES

Deletion from the
list of assurances

Extenzion of time
for fulfilling an
ASSUTANCE

Registers of
Azsurances

8.4 When an assurance 15 given by a Minister or when
the Presiding Officer, directs the Government to fumish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through *OAMS’ normally within 20 working days of the
date on which it 1s given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance of
finds that it would not be in the public interest to fulfill it, it
may upload its request at *OAMS’ within a week of treating
such statement as assurance for getting 1t deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. [T
such a request is made towards the end of stipulated period
of three months, then 1t should invanably be accompanied
with a request of extension of time. The department should
continue to seek extension of Lime till the decision of
the Committee on Government Assurances 15 conveyved
through ‘OAMS', Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at *OAMS” for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concemed section

N



8.7.2 Even ahead of the seceipt of communication from
the Ministry of Parliamentary Affairs through "OAMS’
the section concerned should take prompt action to lulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
he maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
WisE,

The Section Officer in charge of the concerned section
will:

{a) scrutmize the registers once a week:

(b} ensure that necessary follow-up action 15 taken without
any delay whatsoever;

(¢} submit the registers to the branch officer every fortnight
if the House concermed is in session and once a month
otheraise, drawing his special attention to assurances
which arc not likely to be mmplemented within the
period of thres months; and

{d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minster informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should bg made to fulfill the assurance
within the prescribed period In cagse only part of the
information is avalable and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be opleaded at "0OAMS™ in part
fulfillment of the assurance, within the prescribed time
timit, However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implemeniation of the assurance at the earliest.

s

Raole of Section
Crfficar and Branch
Oificer

Proscedure Tor
fulfilkment af an
ASEUMANCE



Laying of the
Implementation
Feporton the Table
of the Houge

Obligation to lay &
paper on the Table
af the House vis-3-
vig assurance on the
same subject

$.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at *OAMS” in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at*OAMS’ only, Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Sccretariat directly,
will not be considered for laying.

$.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. Acopy ofthe Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concemed,
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at "OAMS’. The
Parliament Unit of the Ministry/Department concerned
ani the concerned section will, on the basis of mformation
available at “OAMS’, update their records.

%.11 Where there is an obligation to lay any paper (rule/
order/notification, ete.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at *OAMS' in the prescribed pro forma
( Annex-6) in the manner already described in para 8.9.2

16



8.12 Each House of Parlizment has a Committee on Cemmiliees
Government Assurances nominated by the Chairman/ lﬁ’n:“ﬁm‘
Speaker. It scrutinizes the Implementation Reports and the pop oy .4
time taken in the fulfiliment of Government Assurances psp 1zs 324
and focuses attention on the delays and other sipnificant

aspects, if any, pertaining to them. Instructions issued by

Mimistry of Parhiamentary Affairs from time to time as

available on "OAMS’ arc to be followed strictiy.

8.13 The Ministries/Departments will, in consultation with Repons of the
the Ministry of Parliamentary Affairs, scrutinize the reports gﬁﬂ";”";':tm
of these two Committees Tor remedial action wherever Asswances

called for.

8.14 On dissolution of the Lok Sabha, the pending BEfect onpssurances
Assurances do nntllaps-_e. All assurances, pmmigeg or ﬁ"tﬁfgﬁ:“
undertalcings pending implementation are scrutinized

by the new Committee on Government Assurances for

selection of such of them 25 are of considerable public

importance, The Committee then submits a report to the

Lok Sabha with specific recommendations regarding the

pssurances to be dropped or retained for implementation

by the Government.
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.1383
T0 BE ANSWERED ON THE 08% DECEMBER, 2015/AGRAHAYANA 17,1937 (SAKA}

LEGISLATION ON TRAFFICKING

i388. SHRIMATI SANTOSH AHLAWAT:
SHRI A. ARUNMOZHITHEVAN:

will the Minister of HOME AFEFAIRS be pleased to state:

{a) whether the Govarnment is considering to bring an omnibus legislation
ta counter trafficking and address slavery, sexual exploitation and forced
iabour In piace of the Immoral Traffic (Proventlon) Act, 1958 and 2 host of
other similar laws;

(b) If so, the details thersof;

(c) whether the Government is also considering to eatablish a single
agency called Organised Crime Investigation Agenciyt

{d) whather standard operating proceduras will be put in piace for
Implementation; and

{a) if so, the detalls theraof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{(SHRI HARIBHAI PARATHIBHAI CHAUDHARY)

{a) &(b): Yes Madam. An inter-Ministerial Committee under the
Chairmanship of Secretary, Ministry of Women and Child Development hes

el el Sy Y™

been constituted for preparing a :ﬂnﬂ'ﬁhﬂﬂfﬁ!_lﬂl‘nlﬂlnn on varlous
aspects of Human Trafficking. Details are af Annexure-l. == —

{c}: Yes, Madam.

(d) & (e}: At present, there Is no such proposal.

TIL Y]

Sy



Page 1 of 2 of Annexure-
L.5.US.0.NO.1389 for 08.12,2015

Inter-Ministerial Committee constituted under the Chairmanship of
Secretary, Ministry of Women and Child Development to prepare a
comprehensive legislation on various aspects of Human Trafficking.

Composition

Secretary or their representative not below the rank of Joint
Secretary, Ministry of Home Affairs, Mioc Women & Child
Development, M/e Labour & Employment, M/c External Affairs,
M/ic Overseas Indian Affairs, Mlo Health & Family Welfare and
D/o Legal Affairs

Member-Secretary, National Commission for Women

Member-Secretary, Mational Commission for Protection of Child
Rights

Principal Secretary/Secretary of Depit. of WCD/Social Welfare
from State/ UT Govt. of West Bengal, Maharashtra, Andhra
Pradesh, Karnataka, Jharkhand, Chhattisgarh, Delhi and Odisha.
Representative from National Legal Services Authority (NALSA)
Mr. Ravi Kant, Shakti Vahini (New Delhi)

Ms. Sunita Krishnan, Prajwala (Andhra Pradesh)

Mr. Ajit Singh, Gudia Sansthan {(Varanasi-UP)

Mr. Roop Sen, Sanjog (Kelkata)

Dr. P.M. Nair, Chair-Professor, TISS, Mumbai

Te and Reference

To study the various Acts/Legisiations under the purview of
differant Ministries/Departments relating to various aspects of
trafficking.

3
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Te consider the gaps In she existing legisiation; from the point
of view of prevention, pre-rescus, rescua, post-rascue and
rehabilitation aspects.

To Strengthen victim protection protocol so as to ensurs that
victims are treated =8 victims not as offendars.

To draft = comprehensive legisiative tframework covering all
aspects of trafficking, as may be considerad necessary.

To provide for adequate shalter nomes for the rescuad victims.

To prepars a comprehensive policy for law enforcing agencies,
including for fady police officers for handiing the victims of
trafficking.
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AFFENDIX - 14

i el S O iR

g, AT T P L T ST X AehiERT T

oadbs ke
ENEE & A L TR b, ke
T 4 A SWETLED O 38 04 #0118

AEMARILITATION OF VICTIRG OF AU AN TRAFFICKMG

L0068, SHRIMAT! €., SRESMATHI TEACHER,
SHR DUSHYANT SHAUTALS, DR. P BlUU,

i Eie wiinlatsr of VIORIER AND CHILD DEVELOMEWEMT be pleesed (o siaia:

i whethar e Govenmant s tmsn mote of vicims of human traficiing especisky

wisran £nd cnlidren and wornen engaged in prostution In the couniry and mainiains sy

dets In iz regsrd, i so, te details thereof elong with tha reactien of the Governmant
tharst;

) whesthier the Govanment Iplemaniz 2ny achaima fow rehabilitafion of viclims of human
mefficaing and womsh engeged In pmattulion, h S0, he deizis thersol indicating tw.
- reoar of waodien W Sl regcieed end ransblitated thereby induding the role of

pivaiE plonetdn apseles e aidou sach of ine Jest three years and he cumel
vy, Saetel Tnns

Gy W TE 0SSN Propoa: W sonsitae Medonal Anti-Human TraMicking Scam
st D bring 2 new Anil-Traficking il o chack human irafficking, if 20, the detalle hasaoi
incicating ihe progress mads ano e pragant sians tnereut,

i¢ whathar the Bovemment hes also sovlzad Sistes o sal up specisl wing In Dot
aBdciie ot L s auttellng Mohwriine wlasky cases of wornan ang chlkkanein e s

e dasadle Biareor el

& de il e (il sen vy Wopeesd w0 faken by the Govemmant o check furrs!
cmricsg Wekading sonmsniciuren and 2ogagsnent of women in prostluticn®

<)



ANSWER
MINISTER OF WOMEN AND CHILD DEVELOPMENT

(SHRIMAT] MANEKA SANJAY GANDH;)

(@) & (b). Yes Madam. As per the information provided by the National Grime Records
Bureau (NCRE), the State/ UT wise data of victims rescued from trafficking undar sesxyal
expioitation for prostitution iz annexed at Annesure-1 The Ministry of Women and Child
Development & implementing a comprehensive scheme- Ujawala for prevention af
trafficking for rescue, rehabilitation and re-integration of victims of trafiicking for commereial
sexual exploitation 1o facilitats rescue of victims from plece of their axplotation and place
them In safe custody and provide rehabilitation services,

trafficking of all forms, an Inter-Ministerial Committee has bean constituted.

(&) : Far strengthening legislative and Insttutional frame work for combating human /
e T
/
-

(d) & (e}: The Ministry of Home Affairs (MHA) has established Ant- Human Trafficking Units
\AHTUs) In 234 districts of the country. Ministry of Home Affaire has fesued comprahensive
advisones to all State/UTs on combating Human Trafficking. These advisories/SOPs are
avallable on MHAs web portal www.stophumantrafficking-mha.nic.in,

2
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GOVERNMENT OF [NDiA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO:2082
TO BE ANSWERED OM 06.06.2018

LESISLATION ON TRAFFICKING AND SEXUAL ABUSE OF CHILDREN

2082. DR. BHOLA SINGH:
SHRI ASHOK MAHADEORAC NETE:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased 1o state:

{a) whether the Govemnmaenl proposss to bring & comprehensive legislstion o deal
with the issuss of child trafficking, missing children, sexusl abuse, slavery and
smployment of troficked children and if so, the details theneal;

{b) whether the Government has receivad soma suggestions fram Non-Govermmental
Organisations (NGOs) end othar exparts in this reegard;

{z)  If 50, the detalls thereaf alang with the reaction of the Government thersto; and

(d) the presant status of the lsgislation along with the fime by which It is likely to be
enacted?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMAT! MANERA BANJAY GANDHI)

@) o (d) Yes Madam. An Inter-Ministerig! Crmmittes undar the Chaimmanshin of
Secretary, WCD wilh Swakeholder  MinistriesiDepartments, “eolected  State
‘Bovamments/UTs and Chil Society Organisations (C80s) has been constituted for
preparing @ comprahensive legislation on tackling varlous aspects of mafficking. The
Covernment has received suggestions from CS0s and other axperts. The Governmen
1o finalise the legisiative measure on submission of report by the Inter-Ministerial
Committee, i 5 o i

LT L
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GOVERMMENT OF INDILA
MINISTREY OF WOMEN AND CHILD DEVELOPMENT

LOK SABEA
UNSTARRED QUESTION NO2TIL
TO BE ANSWERED ON 02,12.2016

LEGISLATION ON HUMAN TRAFFICKING
2791, Bhri A, T. Mana Patil:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased 1o state:
(a) Whether the Govermment has constitwted an Inter- Ministerinl Committee for preparing &
comprehensive legisiation on various aspects of tuman trafficking;
{o) if 5o, the progress made along with the present status in the matter; and
{c)  the time by which the above legislation is likely to be enooted?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA RAT)

el Yoi, Madam,

i) & (c) The Draft Legislation on Trafficking prepared after & prelonged process of
consultation including its consideration in the meetings of Inter-Ministerial
Committes has been circulated o line MinistresTiepartments for comments. The
proposal would be moved for seeking approval of the Government for introducing the

L= —

“praposed Bill on Trafficking during the fortheoming session of the Parliament,

FEEEE
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GOVERNMENT OF INDHLA
MINISTRY OF WOMEN AND CHILD DEVELOFMENT

LOK S5ABHX
UNSTARRED QUESTION NO.2632
T BE ANSWERED ON 17.03.2017

LEGISLATION ON TRAFFICKING OF PERSONS

2587, SHRIJAGDAMBIEA PAL
SHRIMATI IYOT] DHURYE
SHRI NARANBHAI EACHHADIY A

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased o stale;

{8)  whether the Government propoies 1o infroduce any legislation on trafficking of persona;
{b)  if 50, the details and salient features therenl, wnd
{¢) the present status of the legisiation along with the time by which it is [ely to b emactsd?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMAT] KRISHMA RAJ)

ig) e (ek Yes, Madam. The proposed legislation on orafficking of perstms, aims o provent
trafficking of persons, to provide care, protection and rehabilitation to te victims of
trafficking. 10 prosecute offenders and for matters connected therewith or incidental
fherato. I envisages establishment of well coondinated institutionsl mechaniems at
Digtrict, Stare and Natiomal level for prevention and investigation of offences and
rehabilitation of victims of trafficking. It also provides for confiscation, attachment and
farfeiture of propertias of persons convicted of offences punishable under the proposed
legislation. [n pddition, it defines some new forms of trafficking s aggravated or
ctherwise and proposes creation of a dedicated Rehabilitation Fund for rehabilitation of
wighins of trafficking, The proposed legislation is under finalization for seeking spproval
of the Govemment for miredocing the proposed Hill i e Parliament.

Le S TLELL ]
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NOQ.2056
TO BE ANSWERED ON 10,12 2017

TRAFFICKING OF PERBLOINS

2056  SHRIGAURAV GOGOT
SHRI TEl PRATAP SINGH YADAV:
SHRIMATI ANIL BALA:
SHEI B SRIEAMULLDL

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased w0 state:

(i) whether the problem of human tafficking has become & canse for serions concem in the couniry
particularly in Morth-Eastern States sharing internationel borders with countries and if g0, the details
therea

(b} whether the Government implements any scheme for rehabilitation of victims of human trafficking
mcluding women and childsaa, ifzo, the dataile znd salient features thersof;

o the funds afiocated'released and otilised under the scheme along with the number of women and

children rescved and rshabalitated thereunder during each of the last three years and the currear vear,
Stata/TTT-wrige -

{dy  whether currently there = no single lew dealing with human tafficking sad the crime 15 covered
under different acts;

{=) if so, whether the Govemment proposss to bring any legislation on trafficking of persons and
ereation of Anti-Trafficking Fund and if =0, the details and salient features thereof, and

(£ the present status of sad propogal along with the time by which the lemzlaton i likely to be enacted
and Anti-Trafficking fund to be created?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(DR. VIRENDRA KUMAR)

el mw [l;] Yes, Madum, The Ministry of Women & Child Development has launched a scheme Ujjawala
an 4™ Decembes, 2007, The scheme has specific COMPOnents for Preveation of wafficking and for
roscue, rehabilitation, reintegration and repatriation of victims of taffickdng for commercial sexual
exploitation. Tha scheme is being implemested in the country including Morth Eestern Stales. The
revized Ujjawala scherne with enhanced budgetary norms i= under implementation with effect from
CE04201 6. The details of total funds allpceted during the last 3 yesr ond currépd yeor, In various

22)



States/UTs under the Ujjawala scheme is ot Annexure-1 and the munber of beneficiary in the
country StateUTs iz at Annexure-T1L

{d} o (f) Yes Madam. As per the directions of the Hon'ble Supreme Court in W.P. Mo, 562004
(Prajwala Vs. Union of Iadia & Ors.), an Inter-Ministerial Committee (IMC) constituted for the
purpose, has prapared & TrafTicking of Persons (Prevention, Protection and Rehabilitation) Bill, 2017
for various aspects of wafficking. The Bill defines some new forms of trafficking as aggravated or
otherwise, identified on the basis of gaps in existing legisiations and prescnbes stngent
ponishment. The Bill proposes establishment of well-coordinated institutional mechanism from
Dvizirict o Matonal level for prevention amd investigation of offences a5 well as for rescuee,
pratection and rehabilitation of victims of trafficking. Tt also propoeses creation of rebhabilitation fund
for welfare and rehabilitation of wvictims of trafficking The proposal af present 18 ander !
consideration. o
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siatement referred to e reply
29,12.2017 regurding Traffickin
$hrimati Anju Bals und Shei B, Srismiulu regar
during the hast 3 years & current year,

to part (C) of the Lok
g of Persous by Shrl Guurav
ding details of fun
State/UTs vise.

Anmexare I

Sebhe Un-starred Question No. 2056 for
{Gogel, Shri Tej Fratap Singh Yaday,

ds allocuted under Ujjawels Scheme

[Si. | Nameof StagUT | 2004-15 2015-16 Win-17 1017-18
M. ! (A3 on 26,12.2017)
Funds Released | Funds Released Funds Released Funds Releassd
p {1n Lakhs) {In Lakhs) {in Lakhs) (In Lakhs)
1, Andhra Pradesh 406 7199 23805 12227
3| Arumachal Pradesh - 9.75 : ===
3, A5580m 1T 185.232 2R0.ER 363,20
4 Biar 718 - 23.3% 1599
g Chhattisgach 18:71 LB 46,54 3275
B {308 - . %
;! _ Cogaest T.18 PR T] 43.9% 5037
8. Huryana - 131 14.78
a, Himachal Pradeah - - .
10, | Jamme & Kashmic - - -
11 Jharkhasd - - -
12, Karnatika 14585 265 66 235.52 311,81
13, Kermaln A 1R 31,57 2421 39,48
[ 14 Madhyn Pradesh 10.85 1.06 .54 10.59
15, Maharashira 5593 304,75 208741 204 45
16 Nimnipur 12243 15223 1L7.86 246,04
17 Meghaiayi - - -
1B Mizomm - ¥25 2067 26.ET
19, Nagaland - 517 1207 14,96
2. Cidisha 106,332 23302 0T 24 241.71
il Punijah . - -
12 Rajasthan 45 80 107.27 2182 143 56
23 Sikldm i 10.51 - 24.52
74 Tarm] Hafu 1765 0,349 BE.43 5051
25 Teinngann - 3829 4428 99 &5
16 Tripura - -
27 Uttarakhand - 22,52 53,56 R2.05
28 Uttar Pradesh 3.0 48.57 £0.53 111.18
20, West Bengal - 5047 3 8434
Ik A & ™ Islands = =
31, Chundigarh - £ -
12 I & N Haveli - - -
(33, | Daganand Diu - -
34 Delhi .69 - ¥
15, |  Lekshadweep - - -
35, Purduchemy - - -
TOTAL 7156 2067.07 203100 L0384
Budget Estimates je00.00 | 200080 3500.00 5000.90




Annexure [T

Statement referred to in reply to part (C) of the Lok Sabha Un-starred Question No. 2056 for
29.12.2017 regarding Trafficking of Persons by Shri Gaurav Gegol, Shri Tej Pratap Singh Yadav,
Shrimatl Anju Bala and Shri Srismulu regarding details of beneficiaries under Ujjawala Scheme

State/UTs wise.
Al Name of State/UT 1014-15 201516 2016-17 1017-18
Mo.
] Andhra Pradesh (k] T00 ELLY T =
2, Arunachal Pradesh _ B i =
¥, Assam BA0 S SO0 G000
4. Eihar 73 T Ta T5
5. Chhartisgarh 100 1106 100 100
. (rog = P ‘i z
T, Crufaral i0a 250 250 250
E. Haryana ] 0 ] S
2. Himachal Pradesh - = = =
10, Jarmmu & Kashmir £ “ = 5
11. Jharkhand - - = E
12. Karpataka 750 700 700 00
13 Keorala 50 S0 A0 50
14, Madhya Pradesh 25 25 25 25
15 Mabarazshtra Qi 1000 1000 1K
16. | Manipur S0 400 400 400
+ 17. | Meghalaya - a - p
18, Mizorzm 50 25 25 25
19, Mamiland 23 25 25 23 |
20. Odishe 750 700 700 700 |
21, Punijab - - . -
22, |Rajsgthan 450 A1) 400 400
33, Sikkim - - . -
24, Tomil Madu 206 2 A0 200
25. | Telsngana - . : e
6. | Tripura_ : 2 - =
27. | Ustarakhand 250 215 FFE 225
2E. | Uttar Pradesh 250 250 2350 250
29. West Bengal 100 Lo 10 [
in. A & N Izlands = E i z
31, | Chandiparh - . - -
32, Tradra & Magar Haveli b - -
13, Daman and Diu - - =
4. Trelhi - -
35, Lakshadween - - -
35, Puduchery - . = -
TOTAL (275 GlTE 6175 0175




e i - Vi

EOVERNMENT OF INDHA
WMINISTRY OF WOMEN AND GHILD DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO. 3278
TO BE ANSWERED OM 12,07 2010

COMPREHENSIVE LEGISLATION ON GHILD ABUSE

3276. SHRI BHARTRUHARI MAHTAB:
SHRI RAHLUL RAMESH SHEWALE

Will the Minlster of WOMEN AND CHILD DEVELOPMENT be plaased o stats!

{a)  whether the Govemment has any proposal to draft a comprehensive legisiation to deal with
tha menace of child traficking, missing children, sexual exploitation, slavery and employment
of irafficked chilgren,

(b}  ifso, the details thereof along with the Bme by which such legslation ls likely 1 be introcuced;

g)  if not, the reasons thersfor,

id)  whether the Govermen! has received any suggesiions from the Non-Govemmenial
Organizations {NGOs) and other exparts in this regard: and

lg)  if 50, the detalls theraof along with the action taken/baing taken by the Government on guch
supgestions?

ANSWER

MINISTER OF WOMEN AND GHILD DEVELOBMENT
(SHRIMATI SMRITI ZUBIN IRANI)

(8] tolsh In osder o deal wih issues of verious aspecis of trafficking of persons indudng
trafficking of children, a comprehensive legislation in the form of The Trafficking of Perswns
(Prevention, Protection and Rehabilitation) Bill, 2018 has been drafted by Ministry of WCD.
The Bil aims to prevent trafficking of persons, 10 provide care, protection and rehabiitalion o
the victims of trafficking, to prosecute offenders and for matters connected therewith or
incidental thereto. The said Bill as passed by the Lok Sabha was then senl io the Rajya Sabha
for introduction and passing. Bul, this could not be considered in the Rajya Sabha. Upon
digsolution of the 164 Lok Sabha, the Bill has lapsad. The Govenment is taking approprizte

(d) & (o) Trafficking of Persons (Preventicn, Protection and Rehabilitation) Bill, 2098 relates to
Issues of sexual explofietion efc. only In the conlext of those \ictims, who may also bo
children, who have been rafficked. Duning the course of drafling of this Bl the Govemmant
mas had consultations with varicus stakeholders including Non-Govemmental Organisations
[NG0s) and ofher experts and has taken their suggestions Inio consideration,

e

3)






HIFFFHTJT:,L - I

GOVERNMENT OF INDIA
WMINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO. 385
T() BE ANSWERED ON 10.07.2018
JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2045
185, SHRI THOL THIRUMASYALAVAN:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased io state
ta)  whetner al the Siate Governments have complied wiln the directives of framing their
rules, conforming to the proViSOns of the Juvenile Justice (Care and Protection of
Children) Act, 2015
{p) iiso, the details thereof along with the names of the States which have drafted thelr
awn rues under above Act; and
()  the names of the Statas which have noflfled e State rules under the said Act?
ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPWENT
(SHRIMATI SMRITI ZUBIN IRANI)

(a) tolckA ataternent is laid on the Teble of the House.

[T laaatl]



(a)

The Statement referred to in reply to part {a) to (c| of the Lok Sabha Starred
Question No."385 for answer on 13.07.2019 ralsed by Shri Thol

Thirumaavalavan regarding 'Juvenile Justice (Care and Protection of
Children) Act, 2013,

to (c): Section 110 (1) of the Juvenile Justice (Care and Protection of Children} Act,
2015 (A Act) mandates that the State Government shall, by nolification In the
Officiai Gazette, make ndes to carry out the purposes of this Acl. Provided that the
Central Gavemment may, frame model rules in respect of all or any of the matters
with respect to which the State Govemment s required fo make rules and where
any such model rules have been framed in respect of any such malter, they shall
apply to the State mutstls mutands unil the rules in respect of that matter are
made by the State Gavernment and while making any such rules, they conform to
such model rules. The details provided by the States and UTs, which have drafted
or notfied their own rules under JJ Act is Annexed.



8.
Neo. | StatesITs )
Andaman & Micobar Framed JJ Rules, 2047 and notified an 72w September, 2017
Isiznd
| 2 | Bihar Framad JJ Rules, 2017 and notified on 14! June, 2017
5 | Jhaskhand Framed A Rules, 2017 and notified on 13% e 2017 |
4 | Maharasrira Framed JJ Rules, 2018 and rotified an 130 March, 2018
5 | Mizoram | Framed JJ Rulss, 2019 and rofited on 212 May, 2010
& | Nagaland Eramed JJ Rulas, 2017 and nofified an 22 March, 2018
7 | Odisha Framed JJ Rules, 2018 and notilled on 21% July, 2018
B | Puduchemy Eramed JJ Rules, 2017 and nothed on 14% December, 2017
g | Tamil Nadu Framad JJ Rules, 2017 and notfied on 11" August, 2018
i0 | West Bengal Framed JJ Rules, 2017 and natified oo 72™ September, 2017

™1 [ Amunachal Pradesh [ Adopted Ceniral JJ Model Rule, 2016 framed by Govl of India
and nioffied on 130 May, 2017
7 | Chandigarh Adopted Gentral JJ Model Ruls, 2018 ramed by GovL. of Indid
end notified on 15* March, 2017
3 | Gnhatllsgarh Adoptad Central 1) Model Rule, 2016 framed by Gowt. of India
e | end netified on T Novembar, 2018 g
4 | Daman & Diu Adupted Cantral JJ Modet Sule, 2016 framed by Govl, of Inda
and notifisd on 5* December, 2016
§ | Trpura Aepled Cantral ) Model Rule, 206 framed by Gart, of Inda
= ' and notifled on §™ January, 2016




-~ yet to be notified.

8 |Kame of the Datails
Mo. | States/UTs
1 |Haryana State has adopted the Centre JJ Model Rules, 2016 after approval of
Hon'bie CM Haryana but yet io be notified,
2 | Dadra & Nagar The draft nuies are under considarstion of the UT Administration
Havali
1 | Goa Rules are drafled and submithed for vetting to Law Depariment.
4 | Kerala State (ot has prepared a draft moded nube,
5 | Karnataka Kamataka rules crafied and are being placed before the cabmet and |
thereafier motifying in the public domain.
6 | Meghalaya The State Government has prepased tha draft and submitted State
Model Rules. The approval |s awalad from the State Govemment,
7 | Punjab State has prepared draft Rules and these rules are pending before
Legal remembrance (L.R.} for the vetting and further directions.
] State rules for Juverile Justice (Care and Protection of Chidren] Act,

Rajasthan

5 |[Name of the Details
No. | StatesiUTs -

1 | Assam | State has consfituted a Comimiliee for drafing the stale rles |

2 | Andhra Pradesh | Draft Juvenile Justice Model Rules i under Pracess. |

3|Kerdla State is in the process of framng Model Ruies

4 | Delhi The procass of framing the rules is under procass

| 5| Guiarat Stale is In the procass of framing Madel Rules .

& | Himachal Predesh | State Is in the process of framing Madel Rules

7 |Lakshadweep | State i in the process of framing Model Rules

B | Madhya Pracesy | 5iaie has consiituled committee for drafting the state rules.

9 | Manipur State Gowl, Is under process framing'drafting own Rulas confirming
the proviston of JJ Act, in the mean Sme the State Govi. complying
thes provision laid down under JJ Model Rule, 2016 framed by Govt, of
Indiz,

10 | Sikkim State is in the process of framing Model Rules
11 | Telangana The draft rules are undar examination of l.he State Gowarmnment, _
12 | Uttarakhand The draft of Juvenile Justice Rules State Rules has beeq praparad |
| and is undar discussion with stake holders.
13| Uller Pradesh | State Is In process of adopting JJ Model Rules, 2016 framed by the
, Govi. of India.
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO. "3
TO BE ANSWERED ON 22.11.2018

POSHAN ABHIYAM

*g3. DR. SUBHASH RAMRADC BHAMRE:
SHRIMATI SURRIYA SULE

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to stals:

(a) whether the Govemnment has celebrated September 2018 as the
manth of nutrition, If 20, the details of evants organized with a view
to eradicating malnutrition among girt childran;

{b) whether the Government has been able lo cicfle awareness
through campaigns among the poar and affluent famliiss,

{c) if 0, the detalls therso! and [T not, the corrective steps taken in
this regard;

id) whether the Government has been able W achieve the desired

targets set under the Poshan Abhiyan, if so, the detais thereof
indic:ating the targets set and achigved in this regand; and

{2) if not, the reesons therefor along with the corrective steps taken
by the Gevernmant to achieve the targets?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SRIMATI SMRITI ZUBIN IRANI)

(s} o (2): A statermant is keid on the Table of the House.



Statement referred 1o in reply to Part (a) to ( e of Lok Sabha Starred Question

Mo, 83 for answer on 22,11.2019 by DR. SUBHASH RAMRAQ BHAMRE and
SHR PRIYA SULE re i a hiyaan.

fa) Government has celebrated the menth of Seplember, 2019 as Rashtnya Fosfhen
Maah across the country. The main focus during the month was on five sutras i.e.
First 1,000 days of a Child, Diarrhoea Pravention, Paushitk Aahaar, WASH (water,
sanitation and hygiene), and Anaemia Prevention. During the month, more than 3.GE
crore activities were organized which infar-alia included home visits, community based
eveniz, Vilage Heaith Sanitation and Nutrition Days, Poshan Melas, Poshan Rallles,
school besed activities, anasmia test-treat-talk camps, Panchayat meelings, local
leader meefings. Detsils of the activities conducted during the aforesaid month are
given in Annexure-l. State-wise datails of activities are given in Annexure-ll.

(b} & {e) Poshan Maah 2018 aimed to address the malnuirition relatad challenges and
crpate awareness on holisfic nuirition through a people’'s movemen! known as Jan
Andolan with a focus on children, adolescent girls, pregnant women and |actating
mothars. Ths month witnessed wide pardicipation and enthusiasim from the
States/UTs, field functionaries, general public, etc. For creating awareness, a number
of activities i.e. Poshan workshops/seminars, Poshan walks, Panchayat mestings,
Prabhat Pharies, youth group meetings, Haat bazaar activities, framer's club
meelings, local leaders' meetings, harvest fastival, nukkad natak, etc. wera conducted
as per details given in Annexure-l. The programme received a massive rasponse
from the participanis which is also evident from more than 3.4 million impressions
generated on Twitter and 8,60,683 Impressions generated on Facedook during the
month. In addition, an awareness campaign on Doerdarshan and Digital Cinemawas
also camied ocut. Community radio was also involved to increase the reach of
messaging of nuirition during the month,

{d) & {e): The goal of POSHAN Abhiyaan is to achieve improvernent in nutritional
status of Children (0-6 years) and Pragnant Women and Lactating Mothers (PW&LM)
In a time bound manner during the period of three years beginning 2017-18 with fixed
targels as under:

SNo "~ Gbjective —  Tamgel
1. Prevent and reduce Stunting in children (0-6years) By6% @2% pa. |
Z. Prevent and reduce under-nutrition (undenweight By 6% @ 2% p.a.
prevalence) in children {D-6 years) ,
E Reduce the prevalence of anemia among young By 9% @ 3% p.a. |
Children(B-59 manths)
4 | Raduce the prevalence of anamia among Women and | By 9% @ 3% p.a.
Adolescert Girls in the age group of 1549 years. e
[ 5. Reducs Low Birth Weight {LBW). ) By6% @2%p.a

The results of the POSHAN Abhiyaan can be known afier the programme has
completed its approved period. However, in the meanlime, as per the report of
GComprehensive National Mutrition Survay [CNNS) conducted by UNICEF,
prevalence of stunting, wasting and underwaight among children is 34.7%, 17%
and 33.4% raspactively, which is an improvement and reduction fram the levels
reported in National Family Health Survey-d.,

ey s
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Annexura-

Annexure referred to in the Statement In reply to Fart (a) to () of Lok Sabha

starred Question Mo, 83 Tor answel On 23 44.204%
RIMATL SU ASULE

by DR. SUBHASH RAMRAO
F A an

Activity Name
Home Yisls
CRE-Community Basad Events
Pﬂﬁhan WMela
Pashan Rally

Sehool Based Activilias

Village Health Saritation Nutrition Day
Anammia Gamp

Pashan Workshop/Seminar
Cyele Rally

Self Help Group (SHG) haeting
Poshan Walk

Prabhat Phern

Panchayat Meeting

Youth Group Meating

Hast Bazaar Activities

Safe Drinking Water in Anganwadi Gantras
Community Radio Activities
Farmer Club Mesting
Cooperative/Federation

Local Leadar Meeting

Safe Dirinking Water 51 Schoals
Providing Water to the Taollets
Harvest Festival

Nukkad Natak/Folk Shows
Defest Diarrhee Campaign (D2)
Others

Total

33

rMumber of Activities
conducied

2,17 42,194
19.74.088
13,41,679

865,163
10,023,989
7.86,748
8,48.511
5,47 452
575219
5,087,348
4,94 291
4,08,163
3,39,642
2,95 564
2,564,271
3,15,652
3,38471
2.27.437
2,82036
1,892,750
1,887T1
1,23,820
1,44,582
1,22.414
49,535
26,09,270
3,66,55,410



Annexure ||

Annexure referred to in the Statement in reply to Part (a) to {e) of Lok Sabha
Starred Question Mo, 83 for answer on 22.11.2019 by DR, SUBHASH RAMREAD
BHAMRE and SHRIMATI SUPRIYA SULE regarding Poshan Abhiyaan

Andaman & Nicobar Islands 214
Andhra Pradesh 31.88.940
Arunachal Pradesh 4,348
Assam 2.54.700
Bihar B0,.83,420
Chandigarh 25972
Chhattlegarh 473,012
Dadra And Magar Haveli 1.881
Daman And Diu 2,480
Delhi 17.345
Goa 9,193
Gujarat 95.41,597
Haryvana 1.67.5147
Himachal Pradesh 57,092
Jammu And Kashmir 1.800
Jharkhand 270,804
Kamataka 80,581
Kerala 16,753
Lakshadweep 69
Madhya Pradesh 31,84 385
Meharashira 55,01,757
Manlpur 27,111
Meghalaya 24,138
Mizoram 14,552
Nagaland 2113
Odizha 6,624
Puducherry 15,894
Funjab 320,563
Rejusthan 10,62 842
Sikkim 5,688
Tamil Madu 14.67.513
Telangana 18,239,191
Tripura 15,708
Uttar Pradesh 28.16,936
Lttarakhand 48282
Wast Bangal 18
Total 3.66,55.410
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DR SUBHASH RAMRAC BHAMRE : Hon. Spesker, Sir, according to
National Family Health Survey, 38.4 per cent of children under the age of &
are stunted, 35.7 per cent of children are under-weight, 18 per cent of cnildran
were bom under-weight and 58 per cent of chlidren in the age group 6-59
months and 53 per cent of women in the age group i4-48 years have

anasmia,

| would like to congratutate the hon. Prime Minister who |aunched the
Poshan Abhiyan in 2018, the world's largest nutritlonal programma, which is
expected to help 10 crore people. It &ims io reduce stunting, under-welght and
low bifth-weight each by two per cent per year and anaemia among ihe
children, edelescents, and women sach by ihree per cent par year until 2022,
A speclal target for stunting Is set al 25 per cant by 2022. | would like to ask
tha hon. Minister whether the Government hias any mechanism to assess the

performance of Peshan Abhiyan and rule out s drawbacks.

The Government of India and the UNICEF have joinlly signed the survey
in Jahuary, 2018. Under the agresment, what support Iz UNICEF geing to give
to the Ministry of Women and Child Development?
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DR. SUBHASH RAMRACQ BHAMRE : | would like to remind the hon. Minister
that | had asked her whethar there |s any mechanism to assist tha pragress of

Poshan Abhlyaan.

SHRIMATI SMRITI ZUBIN IRANI: | would ke to highlight hara that the Brime
Minister's endeavour to start the Poshan Abhiyaan was 10 ensure thal we
nave real ime data accessible from every nook and corner of the country, That

is why ICDS-CAS system was enrolled, My senior colleague and predecessor
in the Ministry, Shrimati Maneka Gandhi is present in the House. | would like to

appreciate her sfforts in thal endeavour,

Teday, in 15 languages, Anganwadi workers across the couniry give real

time data for elght crore fifty lakh beneficieries which include children, pragnant

women and lactating mothers.
HON. SPEAKER: Shrimati Supriya Sule.

DR. SUBHASH RAMRAQ BHAMRE : My second supplementary question is

stiil remaining. ...(Interruptions)

The Governmant had launched the MNationsl Mutritionsl Mistion ‘o

drastically reduce the prevalling high incidence of malnutrition. For the success

yal



of the Mission, Anganwadi workers play an important role as they provide vital
health and nutrition services to mothers and children in villages and help the
Government in eradicating malnutrition. However, many Anganwadi Centres
fack basic amenities and face infrastructure problems affecting the success of

the Mission.

In this context. | would like to ask the hon, Minister about the number of
Anganwadl Centres that are functioning without basic amenities and
infrastructure. | would like to know whether the Government will take steps o
provide them basic amenities and infrastructure faciliies in & time-bound
menner so that Anganwadi workers can perform better and achieve the target

fixed under the Mission.

SHRIMATI SMRITI ZUBIN IRANI: | would like to inform the hon. Member that
Government of India does provide major support for the Anganwadi workers
and we alse provide infrastructure faciities for them in the country. | must here
also indicate to the hon, Member that implementation falls within the ambit of
the State Governments. To highlight how incrementaly the Anganwadis have

become better, the drinking water faciliies in March 2018 were eight lakh in

number and today they excead 12 lakh in number,

We are in continuous dislogue with State Chief Ministers. | would,
through you, like to tell the House that in the past four to five months, | have

had the pleasure of meeting 14 Chief ministers and three hon. Governors =0

13



that they are brought! uf ic speed aboul the efforis to strengihen the

infrastructura In the States

SHRIMAT! SUPRIYA SADANAND BULE : Sinee It is a serious issue, | would

[iker to -edd one small caveat. The hon. Mamber Dr. Bhamre made g mention

about electnclly. We have done [t through our zilfa parishads,

The hon. Minister said that Iif you use the funds of the panchayat samitis,
you can strengthen your Anganwadis. | have done thet in my constituency and

ki my district.

I would llks to make one small request. Tha English versian of the reply
to this Questlon |s Incomplete, but in the Hindi version the reply s complete.

Members like Shri A, Raja who cannot read Hindl are strugging to ask

gquestions,

| do appreciate the fact that this Poshan Abhiysan Programme wes
taunched only a year ago. So, | do understand that you cannot make drastic
progress within & year, It is all going In the right direction. What specific
interventions are you making through these Melas beyond awareness in the
food that is glven to them lke pretein content, efc. Just making sure that
malnutrition is eradicated in the dist form, which can be implemented by the

States through youT Thank you.
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SHRIMATI SMRITI ZUBIN IRANL: Sir, | would appreciate the hon. Member's
intervention with regard to MPs delving into their own funds and capacities

locally ...[Interruptions). | am appreciating ...(Interruptions)

It ic rare, Sir, that | compliment MPs and | get an intervention
...(Intarruptions). Premch andraniji, | have the complete an alysis of what Kerala
is doing and the challenges that you are facing. | would, rather, not make it a

guestion of political battle. ..[Interruptions)

mqﬁﬂ,ﬁqﬁ?ﬂaﬂﬁﬁﬁ?ﬁwﬁﬂﬁsﬂﬁqmﬂﬁﬁ.
O aiwﬁwﬁw%ﬁmﬁgmﬁmﬁ%ﬂﬁﬁﬁﬁﬂrﬁtmﬂ?m

T we try and ensure that we work together irrespective of our politics.

Ineofar as Shrimati Sule's interventions and her guestion with regard to
qutritianal value of the kind of food that we give our children are concarned,
yes, for foo long, we have focussed our efforts, and traditionally so, on the
guantity of food that is given to our children. farerT wanel TEerg, & S

e FE-E BT, oo e a8 & i quality of the food is extremely Important.

et 3w w & & S Wi & with the Bill Gates Foundation,
M. §. Swaminathan and other agencies, we have ensured that now we map
the nutritional contents of crops pattern In 127 agro-climatic zenes in our
country so that the nutritious food thet can be made available locally is

identified for citizens at large.

P
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would aiso ke o compliment my coligagues Ir the Ministry of
Agrioulture who have said that through these efforts, we will aiso ensure that
this mformation is passed on to the Krishl Vigvan Kendras so that local
cultivation of these nutrient crops can be underiaken and my colleague in Fooc
Processing Ministry, Shrimatl Harsimrat Kaur Badal has also assured me that
agro-processing opporiunities and food processing opportunities in the

sagment will also be explored.
g Eeah: A Lo | AS Law A s S g g

SHRI A. RAJA : Sir, | sppreciate the measures being taken by the Minister
and the Government in this regard. As hon. Member Shrimati Supriya Sule has
put it, we cannot expect substantial results within ene year, But | want to give

one suggestion to the hon, Minister,

Tha same identical scheme was lzunched by Tamil Nadu Government
when our leader Dr. Kalsignar Karunanidhi was the Chief Minister. In additlon
o this identical scheme. the then Tamil Madu Government headed by our
leader, Or, Kalaignar Karunanidhi used to glve Rs.6000 to the pregnant women
who are suffering from malnutrition irespeclive of caste, creed and everything.
It starts from 5" month with Rs.1000. Upto to 10% month, it continues with

rupees Rs.1000 every month. It covers one more year for the lactating pariod

alsa,

Such & noble scheme started by the State of Temil Nadu was widely

acknowledged 22 a successful scheme, | want o know from the Hor. Minister

|
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whether there |s any such (dentical idea to implement for direct funding to the

pregnant wWoiman.

SHRIMAT! SMRITI ZUBIN IRANL: Sir, | am sure that the learned Member of
Parfiament is wel aware of Pradhan Mantri Matritva Vandana Yojana and
currertly the simliar efforts undertaken the State Government of Tamil Nadu.

Sn, not only one, but two such schemes are operational.

AT areTer: St 5iET SeET Al |
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GOVERNMENT OF INDIA,
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK BABHA
UNSTARRED QUESTION NO.4274
TO BE ANSWERED ON 13122018

MATIONAL CHILD PROTECTION POLICY

4271, DR. TR. PAARIVENDHAR:
SHRI M. SELVARAJ:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

{a) whether the Government has sought the comments from the common
publicistakeholdersNGOSs on the Mafional Child Protection Policy, i go, the details
thereaf;

(b}  the tolal number of suggestions recelved by the Gevernmant on the policy:

(g}  the action taken by the Govemment on these suggestions; and

{d}  the time by which the Mational Child Pretection Policy is ikely to be implemanted?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
{SRIMATI SMRITI ZUBIN IRANTI)

ta) to (d): In pursuance with the direction of the Hon'ble Supreme Court of India in the
matter of Sampooma Behura vs. UOI & Ors [M.A. No-2068/2018 In W.P.C)
No.473/2005 regarding drafting of the National Child Protection Policy, the Tirst
draft of the National Child Protection Paolicy was peepared by the Ministry of Women
and Child Davelopment, The draft was wicely croulsted In the public domain to
gather the comments/suggestons of all the stakeholders. Amound 250 comments
have been recelved, which are being reviewed, before the policy fs finalized for
implementation, ' b
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My colleague Aparajita Ji quoted famously Nelson Mandels, He had once
opined, “The safety and security — childien or society for that matter — just does
not happen”, They are a result of colleclive consensus and public investment.
Teday, Sir, this House was witness to consensus politically on & piece of
leglslation that seeks to better protect our children, and for that consensus, | would
like to extend my grateful thanks to every Member who spoke. Bul as | guoted

Nelson Mande!;, | speEak of pubilc Investment,

Y, T Rl @ T o wEee ¥ 5 R @ o B g seed
TR qEE] B Wewn Bl g &, S A TN B S 95T & 9y gee o
NI O% Wl @ o fore o win By & anwss s & wmenity ol o o
T SR ARl § B arges Hider W g W o e e aesm o
T HIET 2009-10 7 9% 37 & 0 B0 #ets W ur, Wi 2011-12 ¥ 270 ST T A,
HIe 2013-14 3 300 T o 212 A TR T Wer 2020-21 F 1500 s o B |
et e & v o predil e ol @ B W ity 1 TR s a6
o % T =i FEPT SN e ST T &, 5N vSw 1 S @y an we Sy
oI ST HEE £ |



A

R, TS O e &, U e 8, o & A wieal | w0 i | 6UE a8
& 2 fretT TR & A0 i U TEe &Y agT WY ST & A SR S g
wiie gt Fifye w9 & € | 1t is said that they are overloaded, and hence
protection of children cannot become the priority of any DM. |, as humbly as | can,
disagree with it, and invoke statements made by Shrimati Supriya Sule ji who
represented the State of Maharashtra and the conversation she had with DMs in

her State who are mora than happy o share this burden.

aeaTT i o st fafigae afimee & o 78 R & & a8 wrges
et A 3 T 3t fren oY | R AR & T aE S & i e, e
o & TEw 98 ey g | 31w 9 W seTee #, g Regg o vaht ® e age
e Rl o S 8% @ e e A & | e et T arges g et 9
mﬁﬁw,wm#ﬁmﬁﬂmmmmmmﬁww
AT T & AT 8T & | The District Magistrate becomes not only the reviewing and
supervising officer but also the synergising officer for all needs of protection of

children, Why was the need felt for it?

adem, darfs 89 oo & aendt deftend ar dieeegdt & Reg & w0 A
DT & | et el el &, e USTour SR 9T O QT £aT Al HH 08 TR
T fo o v SEET RO aEt &, R Sl a6 S S 9aR 39 7 W
e grEeT &, wa od sf o wed § o Rl o ®e At g & | 9w
Recgdits erTeneT 30 e 1 & | ache ¥ R v Reve w4 78 o fom e £
I T UIEES et R Y 0-2 $U o wed ) v & o Fied e e



1 35 W 3 g ¥ o flewueee T 60 B @ & o e F 9 150 B A
8 | 3 2 WiE & WY & STy o) (oo me B, TN o B O UiEeE dethw
T T e Tt s o 1 e AT A ess e e g |
e & w1 avw wies B £, wiEee dethaw et & ure Rewpies T & i auw
50 &1 ¥ A ST O o, ST S € 9E 130 Ry e

vafeer 1 wIEer & oW o Yo 96 §, 999 Mot oET 10 B B, o
T 60 & fordy e B | wdivee wndv o1 Redia e & Regercs e 60 R & ol
107 R & ey ZR ey fer T € | W e o e g e 8 8 et
ST & U5 e o AT A A1E T8 &) | o ieal  are el 6t i e it w B
o Tg o & | i & S aEE T e e W S, W S W
e B | o aw feRege sfete O veiRersee e § O% o 9, that they are
now hersby legally ordained to not enly review, but to ensure implementation, 7@
REHES CIEFOTE 1 AlE Set § WEa B |

ek I o SR T T T oo 1 sy Re o 9 2, e ve © g1 o
SECICYEN Hel @ 87 H U A [OR & oA S @ $HR o wvdT € e e
Freerdt sl wrge & vl o s aelE = BT | B T that the assurance
by this House should also be to mitigate social evils. How do you mifigate soclal
evils? T TEEATR W S0 SRS § Seond 39T i@ there is a need to ensure

psychelogical support and many hon, Members have spoken about the need.



T & R S, T8 I W gl uid a1 deet gy wyIe |
ATt areET S & oam At ampll, sife @t o gee e @t @ A W A
wre i ey wea ot g o ST TET & T | 98 O 19 YT | ST a7 AT T A,
&% foru B &7 1990 & foF e UF Wee o vy ox =i o 1 B, S W W i,
Hrererer BEe B Oredy ST STEeE MEEE o WYY E HHeR 491 £ e
F 7ot & g ST gE  E TR E |

o7 g & aw weeag fimn | Eae T e ow S e T wnfie e
& 91 BRI & TEFI § I 2020 § 9F 6 o7, T A e ¥ 98 amE
Ry £ T &9 9 o et wieernf it Seenalt 3 T w aren e ge o e €,
Mo By, TS T Hae & gfE 9 o Tt TR 7 o & saaet FEe |
HEY TR 1L W HEH &1 FETE BN 4 59 96T 91§y & P dleene @ s ol
Frrew + g &9 ot cfedt o & R sk e 6 TR < R A 28 9T 9 ded dey
&1 5 9 FrTEe 1 T See & TR e R & B T |

frert off @1 v e o7 i oo B e # B Aee dey o ) s
O O o1 @1 WaT Sir, through you, | would like to tell the hon. Member that |
accept her suggestion and will ensura that not only do we work in collaboration
with NIMHANS and all Anganwadis, but | would also like to inform her that we
have already engaged with the Ministry of Panchayatl Raj to ensure that across all
Panchayats, NIMHANS engages with all public represeniatives and al

stakeholders for mental haalth and welbaing of cur children.
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# affferarer ) off @ araw e v § who spoke about the need 1o ensure
that the privacy of the children is maintained and that there is no discrimination in

how the Government applies solutions to the children.

S, T TEd o e o b ey 370 g ¥ I v & o1y
BTET 45 B ST 9 fr et & | (=) S e & e T, | do not
krow how the children could be happy when the J.J. Act was not applicable there.
i do not know how the children could be happy when there was no legal option for
adoption, ...(Interruptions) | do not know how the children could have been happy
when the Child Mariage Act was not applicable. | do not know how the children
could ba happy when the full force of the POCSO Act was nof applicable in
Jammu & Kashmir while Article 370 was very much in existence. .. [Inferruptions)
Today, In fact, | am proud that this House will pass a legislation that will be
applicable in Jammu & Kashmir and for the children of Ladakn. In fact, Sir, "I-
370 2= % T vadrdiefienT et v vw it I e o e o #HRE @ T
wTfie o a7E & | BRE3T0 8O & 4 S ST TR e AT TN TN
Tt 3 TR 3 1T 14 Aot & Y geay @ g § | R-a70 BT & AR e
Fterr B TR A 9TSee EEW 98 OY g0 delndn SHeie i fEReEe
orEeE AT gite ¥ o st adui o orf | o dee gt B o 9370
oft 7 @I o HifeRT 44FE wgre AN shoogrey & Ry qiteer & T T
e & ot & R aeat & R ST ot ArTaT i &, amer w41
sy o weelidefons wt e fore ¥ @R =2 we S
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gt e o ug o e & B 09 om R £ 1 o Sroegdt & S @ of

HifeT & Ty 4,500 08 R i # #R U qe F 20 AT anifie & 1 uier oe wE
% ST GIEC T E |

awate g ot A e aghee F aeore e § B aede amEeRid & fe
sl 3 g f st = St el TE 6T R & AR v &, TR s
qffie $ifey | oEeR O, e oo R aftreet @ Wl B 2 that s 1o
assertain accountability so that those who break the law will be taken to task by

the faw.

weft wfend ¥ o i o o wer & f ) ey R ¥ guRedete
A OfEw - ATEee dernaY ThO & SRS B A 8 5T o T e ) & wu g
T TR ¥ T e oefl & | 98 Wew & et &, ot 0o S 25 99 dees 16 @)
sy Foret *F ror St g 1 et 2 3f) € ofi an Tt & S @ vin case of &
complaint of abuse of a child in any childcare Institution, the Committes shall
conduct an Inquiry and give directions to the palice or the Child Protaction Unit or

Labour Department or Childline Services as the case may be.”
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Hasnain sahab said, “Why not strengthen the DCPUs?" The issue is, 3ir,
only seven States have said that thay will put a permanent officer in the position of
DCPU. The challenge is that when it comes to a DCPU, as Hanuman Beniwal ji
has spoken about the challenge in his District, there are many a Distncl where
senior officers do not want 1o listen to a contractual employee. That is why it is
incumbent upon us to ensure that we strengthen the administrative structure to

ensure that protection of children becomes priority adminisiratively.

S ARG o A §9 A #r =g R o o o & & de W @
ey o% T oY, e swE ®e | 3 it S § g% wa & wed 7§l
wirefg & o o diftvee oo R e wee @Y AeaE A% aEes
e S aRE &, T SR ael oY g e &) gttt st &, o aefler & e
e eI @t T €

TRy s, i R % e b Tt Y w R aw A B
FSTrnT @ A 8 & | g8 Shu wede T E | AT 3T sl @ Ty B, O 98
fars Fefumer s oo it 728 21

Courts are available for any citizen in this country to go in appeal. There is
no restriction that this amendment imposes upon any citizen. However, as Rita
Bahuguna Joshi i has also highlighted, the Government of India had in conjunction
with the offices of the Chief Justice of India made attempts to ensure that the

judiclary is well sensitized about the delays in the adoption processes A7 gt AT

~Ei
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Since Shrl Anubhav Mohanty had sought clarification, | must also staie here
that there s absolutely no change in processes whan it comes o halnous crimes.
As Shrimatl Prenset Kaur had mentloned, only a fourth category of offences find
mention in the amendment as per the dlrection and the suggestion of the hon,
Supreme Court. %, 7 2 FFR & &1 MR & Tl g, TBH I J5es o7
sl w7 Feerm T 8, Rl areer e B B ge o s & B R amen
T T 8, S e 1 ] AT I A ong | s # g d s wndt gt s
a7fer off 7 47 @ET &, where Is the emphasis on implementation? B+ SHEYH W
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T T &% e i 3T o 59T U8 SEYEY, it is to ensure that protection
of children becomes priority and for prioritizing children the august House and Its
esteemed Members have my gratitude. As Swami Vivekanand had said, "Do you
think you can even teach your child? You cannot. The child teaches himself. Your
duty Is to afford opportunities and to remove obstacles” Today, this House has
fulfilied Its duty in removing obstacles. For that, on behalf of the children of India,

thank you.

... |Interruplions)
AT THIIH ¢ ﬂﬂ‘i BT fEeee 3 8 Tk |
HOMN. CHAIRPERSON: The question is:

“That the Bill to amend the Juvenile Justice (Care and Protection of

Children) Act, 2015 be taken into consideration.”
The motion was adopted.

HON. CHAIRPERSON: The House shall now take up clause by clause

consideration of the Bill,
The question is:

*That clauses 2 to 8 stand part of the Bill.”

M



Tha motion was adopted,
Clauses £ fo § were added to the Bill.
Clause 9
HON. CHAIRPERSON: Shri Ritesh Pandey to mova amendment No. 1 to
tlause 8 - not present.
The quastion Is:
"That clause © stand part of the Bl
The motion was adopied.
Clause 9 was added fo the 8.
Clauses 10 to 20 were added fo the Bill.

Clause 1, ihe Enacting Formiia, and the Long Tille were added to the Bill.

SHRIMATI SMRITI ZUBIN IRAMNI: | beg to move:
“That the Bill be passad.”

HOMN. CHAIRPERSON: Tha guestion i
"That the Bill be passed.”

The molion was adopted.
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UN-STARRED QUESTION NO. 3047
TOBE ANSWERED ON 06.08 2021

SURVIVORS OF GENDER BASED VIOLENCE
3047, SHRI V. K. SREEKANDAN:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

{a)  whether the Government is considering to set up One Stop Centres across 10
missions around the world to provide assistancs 1o ndian women who ere
survivors of gender basad vioience;

(B} 50 the details themsof;

(e} whether it is also true that this proposal is being implemented in view of the large
numbar of complaints recelved from overseas Indlan wemen; and

id) I 80, the detaits thersof?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
{SHRIMATE SMRITI ZUBIN IRANI}

(a) to {d): The Indian Missions across the world have provislons for assisting distressed

Ihdhill:‘ women inciuding survivers of gender based violence, However, to aunment such

fecilities, the me EC) under the Framework for Nirbhaya Fund has

appraised 8 proposal fo_sel up facliies in Wissions/ Posts In couniries having
n an n H

%m%-. j i%:fﬂﬁ._sumﬂﬂﬂm_ﬂw_ﬁ_wﬂm
he}, UAE (Dubai), Saudi Arabia {Jeddah a iyadh), and at Australis, Singapore

W) on e lnes of One. g [OSCs) for the welfare of
ndian women, .
ik
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NC. "84
TO BE ANSWERED ON 03.12:2021

CRIME AGAINST WOMEMN

*84. SHRIKANAKMAL KATARA:
EHRI CHIRAG KUMAR PASWAN:

Will the Minister of WOMEN AND CHILD DEVELCPMENT be pleased to siats:

(a) whather there hse been a rapid increase in orime zgainst women in several
States of the country &nd [ s0, (he sleps teken 10 chack the same;

(b)  the details of facilities being provided by the Government to the victims of dowry
refated exploltation and domestic violence;

(e}  whaelher any special training is being given or proposed to be given to the officers
invastigaling the cases of dowry related exploitation and domestic violence;

{d) if so, the delais thereof, State/ UT-wise and if not, the reasons therefor; and

(e} the detalls of assistance provided by the Govemment to the victims of dowry
related exploitation and domestic violence?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI)

(a) to [e): A Statement i laid on the Table of the House.

6



*34. STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED QUESTION
NO. +°B4 for 02.12.2021 ASKED BY SHRI KANAKMAL KATARA & 5HRI CHIRAG
KUNMAR PASWAN REGARDING ‘CRIME AGAINST WOMEN'

(a) to (g): The Mational Crime Records Bureau (MCRB) publishes the data on crime
sgainst women which is available for the year upto 2020. The data published by NCRB
shows & dedlining trsnd in the crime against women which was 3,71,503 in the year
2020, as against 4,085,326 in the year 2018,

Far the first time, amost on all indicators related fo marital and natal viclence such as
dowry death (5. 3048 Indian Penal Code), crusity by husband or his relatives (5. 4884
Indian Penal Code). dowry harassment (the Dowry Prohibiton Act), domestic viclencs
(Protection of Women from Domestic Vielence Act) are on decrease as indicated in the
following tabla:

Marital OFences 2019 2020
Cruetty by Husbard or His Relatives (5. 498A) 124934 | 1,11.549
Dowry Harassment (under the Dowry Prohibition Act, 13,307 10,366
1961)

Dowry Death (5. 2048 IPC} 7,141 6,966
Domestic Violence {under The Protection of Weomen| 533 446
¥rom Domestic Viclence Act, 2005)

‘Police’ and 'Public Order' are Steie subjects under the Seventh Schedule io the
Constitution of India and the responsibility to maintain law and order, protection of life
and property of the clizens including investigation and progecution of crime aganst
womean rests primarily with the respeclive Slale Govermments.

The Consttuton of india guarantees the right 1o equality and alzo provides for
positive interventions by the State (o eliminate &ll forms of discrimination agains! women
and to ensure their holistie empowerment, Keeping in mind the vision articulated in
Constitutional provisions, there has been enactment of various legislations such as the
indian Penal Code, 1860, the Dowry Prohibition Act, 1961, the Protecticn of Women from
Domesfic Violence Act, 2005 and the Prohibition of Child Marriage Act, 2006 which
addresses the issue of gender insquality, discrimination and vialence faced by women.

In addition, Government of Indla has introduced various schemes and projects
including One Stop Centres (OSCs) for violence alfected women, Women Helplines
(WHL) running on toiliree telephonic short code 181, Beti Bachao Beti Padhao (EEBP),
Swadhar Grehs for women facing difficult circumstances or destitution, Emergency
Rasponse Support Systemn (ERSS) which is a pan-India single number (112) mobile app
based system for emergency response, safe city projects in 8 ciies (Ahmedabad,
Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow and Mumbai), training and skill
development programs for Investigation Cfficers, Prosecution Officers and Medical
Officers, setting up/ strengthening of Women Help Desks (WHDs) at Police Stations efo
to ensure safety of waman acrmss the country.



Further, the Natonal Commission for Women (NCW3, in addition to handling
complainis trough regular mode, helps women in distess through a dedicated
WhatsApp Number at 72177 35372 for reporting domestic violence cases. NOCW also
takes cognizance of the grievances relating to domestic viclence reporied in social
media. The complainls received by NCW are acted upon by coordinating with victims.
palice and other authorities to provide iImmediste assistanca.

These measures have resulted in positive outcomes such as reduction In the
percEntage of women aged 18 fo 48 years who have ever experienced spousal viclence
from 31.2% as per National Famlly Health Survay (NFHS)}-4 (2016-16) to 29.3% in
NFHS-5 (2013-20), incraase in the cex ratio of total pepulation (females per 1000 males)
from 921 as per NFHSA t5 1,020 as per NFHS-5, and extension of support to more than
4.5 lakh violence affectad women through 704 One Stop Centres operationalized across
the courtry,
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SHRI K. MURALEEDHARAN : Sir, in the reply, the Govamment has mentionad
that violence against women is going down in India.... (Inferuptions) But in the
caza of Kerala, it Is just the opposite.... {Interruptions) Day by day domestic
attacks against women are increasing in the State ol Kerala.... |{Inferuptions) So
many cases are reported.... (Interruptions) Unfortunately, some police officials are
supporting the scoused husbands and thelr famibes also... . (Interruptions) So, |
wan! 1o know from the Government whether it feele that there is adequale
infrastructure in place for domestic violence victims o seek legal aid....

{ Inferruplions)

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, | would like to t=dl the hon,
Member that there = adequate infrestructure. But thers are challenges as has
bean highlighted in the hon, Member's guastion.... (Interruptions). The intent is o
sarve with due diligence.. .. {inferrupfions} The inwent is to serve to ensure that the

woman victim gets sdegquate justice..... (interruptions)

;,?5,
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The case that the hon, Member Is trying to highlight through his guastion is
not detailed. But knowing the hon. Member's experience, he is well aware thaf law
and arder i= & State issue.... (Interruptions) The anguish that he expresses aboul

rising incidents of crimes agains! women in the State of Kerala is an anguish that |

share.... {/nferruptions)
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GOVERMNMENT OF INDIA
MIMISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO.2168
TC BE ANSWERED ON 10.12.2021
CHILD PROTECTION POLICY
2766, SHRI ANURAG SHARMA:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to stats:

{a} wheather the Draft National Child Proteclion policy has been prepared or is being
praparad by the Govemment; and
(b} I s, the details thereol?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI)

(@) & (b} : In pursuance with the direction of the Hon'ble Supreme Cow ot
the matter of Sampoorna Behim vs, UQT & Ors [MA No.20689/2018 |n )
o arding the drafiing of the National Child Protection Palicy, the first
draft of the Ci Child_Protection %E'E red by the Ministry of
Women and CThild Developm mJLIL.J'_ilg drafl wes widely circulated jn the public
domain 1o gathsf the comments! suggestions of all the stakehclders. Numerous
comments e2n received, which are presantly being reviewed,.
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GOVERNMENT OF INDIA
MINISTRY OF WOMEMN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO.281
TO BE ANSWERED ON 17,12.2021
NCPCR INQUIRY ON MALNUTRITION DEATHS

281 SHRINIHAL CHAND;
SHRI KANUMURU RAGHLU RAMA KRISHNA RAJL:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleasad to state:

{a) whether the Government has condected any Inquiry through  National
Commission for Protection of Child Rights (NCPCR) regarding the deaths of
chiidran due to malnutrtion In the country during the |ast two years;

()  If g0, the detalls and findings thereof; and

ey the effective sleps laken by the Government to make the country malnutrition
iree and 1o ensure that no such death oosurs?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOMENT
(SHRIMATI SMRITI ZUBIN IRANI}

(8jlo (g} A Slatement |s lald on the Table of the House,

e



statement referred to in reply to Part {a) to () of Lok Sabha starred Question No.281 by
Shri Niha! Chand and 3hri Kanumuruy Raghu Rama Krishna Raju to be answered on
17.12.2021 regarding “NCPCR Inquiry en Malnutritian Daaths™.

{a) & (b) Governmanl has not conducted any inguiry thraagh the National Commission for
Protection of Child Rights (NCPCR) regading deathe of children due o malnulrition in the
eountry during the last two years.

Maknutrition i3 nol @ diredi cause of death among childran, Howewver, malnaurished chilkdren
are mora vulnerable to any infection than nommal children, 1t can Increase mofdidity and
mortaiy by reducng resistance to infections. The averall under five mariality rate has reducad
from 49.7 (NFHS-4) 10 41.9 {WFHS-E) deaths per thousand live births.

{g) Government has accorded high praorty to the iesue of manutrition and i implementing
several schemes/programmes through StalesliTs 1o address various aspects redated fo
nuirithon, Goverrnment i impiementing e Anganwadi Bervices Seheme. Pradhan Mantrl
Mairy Vandana Yojana, POSHAN Abhiyaen and Scheme for Adolescent Giis under the
Umbrelia Integrated Child Development Services Scheme (ICDS| as direct targeied
intarventions to address the problern of malnutition among Chikdren (0-8 Years of age),
Pregnanl Women and Lectating Mothars in tha couniry. Chikkren with Severs Acute
Malnutritien are treated at the Nutrition Rehakifitation Centres established by the Ministry af
Health and Family Weifase,

Eurthier, POSHAN Abhiyaan launched on Bih March, 2018, aims to reduce malnulriion in thg
country by adopling a synergised and result oriented approach.

Miscion Poshan 2.0, an integrated mutritisn support programme has been announced in
budgat 2021-2022 for all States/UTs. It seeks o strengthen nutritional content, delivery,
autreach @nd oulcomes with focus on developing practices that nurturea health, wellness and
immunity to diseasa and malnutrition. Steps have bean taken o Improve nutritional quality and
testing in accredited labs, strangihen delivery and teverage technology under Pashan Tracker
o irErave governance. Siates/UTs have been advised to promata USe of AYUSH systems for
pravention of makhulrition and related diseases. A programme o supporl development of
Poshan Valikas st Anganwadi Centres to meet distary diversity gap laveraging traditional
knowledge in nutritional practices has glso bean taken up, Guidalines were faguad Tor
transparency and accountabiity In dallvery of supplementary nutrton and to track muritional
putcornes on 13.00.2027.

Undar Wheat Based Nulriion Frogramme {WBNP}, Ministry of Women and Ghild
Develcpment allocates foodgrains [wheatfortified ricaimillets/coarss grains) to States/UTs
and fund are provided to e StateslJTs under Supplemeniary Mudritian  Programme
{SNPY. Government has also promoted he allocation of fortified rice and millsts undar WBHNF
which plays a vital role in curbing malnutrition @and anasmia. Accordingty, 3,97,883 MTs of
Faortified Rice and 1485 MTs of Bajra {upio 3ed quarter of FY 2021-Z2) has been aflocatad 1o
States/UTs for providing supplementary nulrition 1o eligible beneficaries Le. 1o all children
betweernn & months o & years, pregnant women and laclating mothers and seversly
malnaurishad children (G 1o 6Y) k{fdﬂ'.‘ Anganwadi Servicas.
1 K
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ORAL ANSWERS TO QUESTIONS
WA SO O W 281,
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At thiz stage Shri Kalysn Banerjes, Dr. Mohammad Jawed, Sushr Mahua
Mailtra, Dr T. Sumathy (A} Thamizhach Thangapandian and soms other
han. Members came and stood on the foar near the Tahiz.

AT TR ; il gim e Eeer ot

(. 281)
... [Interruptions)
SHRIMATI VANGA GEETHA YISWANATH. 3ir, during the COVID-19
pandemic, successive lockdowns have affected many seclors such as
malnutrtion, especially, women and chiidren i the country.
(imteruptions) The recant data tabled In the Parfiamen: shows that out of
Rs. 5302 crores allocated for POSHAN Abhiyaan in the country from the
Cantral funds in the financial years from 2018 o 2021, oniy an amount of

o, H085 crore has been utlised. Wil the hon, Minister state the reasons
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bahind such 2n under-utilisation of the allocated funds? .. (Interruplions)
What steps are baing taken by the Ministry to avoid such kind of under-
utilisation of funds’? ... { iternuptions)

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT [SHRIMATI
SMRITI ZUBIN IRANI): Today, to speak on the issue of nutrition and the
efforts taken by the Govemment of India and the State Governments,
regreftably, | find esteemed Membars of Parfiament before me who are
blocking this very essential national deliberation. ... {Inferruptions) It is with
a sense of regret though | must here appeal to every Member, whe i inthe
well of the House and trying to dissuade a conversation on a national issue
lika nutrition, to take part in it ... {intermuptions) | would also bring to the
atiention of the hon. Member that Anganwadi workers across the country
did not operate in order 1o aveld the spread of COVID-18 and 1o protect
women and children during the pandamic. ... (interruptions) However, we
ansured i coliaboration with the State Govemments that in 15 days, ration
was 1o be approved additionally 1o the women and chidren.
{#‘Jtenupﬂﬂrrs} It was delvered at thair doarsteps. One must recognise
that the Integrated Ghild Development Srehame and the POSHAN Abhiyan
are two distinct schemss. The SOCHAN Abhivan, hon, Speaker, Sir, is
directad towards crealing a fan andalan with regard to nutrition. ...
(Interruptions) | wouid, hers, like o highlight to the hon. Member that under
the POSHAN Abhiyan, 11.3 |akh smart phones have now been procured

for Anganwadl workers aeross tha country. The POSHAN Tracker is being

R



introtueed by the Govermment of India. ... (Interruptions) This is a digital
salution which tracks nine crore beneficianes including 7.5 crore children.
Oir endeavaur is to snzure that all health solutions are to be given to these
children and women in this chain of Anganwadi services and system. ...
(Interruptions)
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MATI SMRITI ZUBIN IRANL Sir the charges thal are Deing
gronounced by the hon. Member in this House are very grave in mature. ..
{Interruptions) While it g the privilege of the hon, Member of Partiament
that all Governmen! Schemes are implementad within protocols and limits
of the law and also in the best of spirits, ... (interruptions) What the hon.
Mamber espouses aboui the stale of affairs in his home Stale is a causa of
great concem for Me 85 8 Ministar. The hon, Member of Parliament is
aggriaved with the fact that adulteration was caught by him and the
associated organisation  within the State that he represents.

(Interruptions) | will take the aggrievement of the hon. Member and convey

S

it to the Stats Govermnment hecause it is the State Govemmeant which is

i—.

i

—,

constitutionally and administratively responsible for the implemantation of
the project. -.- {Interruptions) However, through you, | woubd appeal lo
avery Member of Pariiament that the Ministry of Wamen and Chikd
Developmeni, on the 13" of January, has issued a notification lo every
State Govemnment how the IonE and POSHAN systems need fo be
implemented, which includes checking of food i Fesal and NABL

greredited labs. 1t directs he Stale Governments 1o proCure keeping In
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mind GFR and CVC mnules. ... {infermuptions] if any Stale Govamman IS
found In victation of the rules, appropriate action wil be taken by the
Mintstry, ... {Interrupdions)

KUMARI GODDETI MADHAYYE: Sir, the Ministry has spent over Rs. 10,000
crote on POSHAM Tracker, which records real-time data on severa, acuta
malnourished chiidren In each Anganwadi. ... {inisruptions) Howevar, the
putriion data and #s indicators are nol available In public domain, What
staps hias the Minlstry faken to make such deta and Indlcators collectad
through the POSHAN Tracker available in public domain? ... (inlamupions)
SHRIMAT! SMRITI ZUBIN IRANI: Sir, the data that we deal with within the
POSHAMN Tracker, to maintain the privacy of women and children in our
couniry, espacially the minor children, whose data should not be publicly
made avallable, |3 an [ssue which is chose to my hean, ... (Infermuptions) My
pledge ks to honour the privacy of women and childran who ara sarviced by
the Govermment of Indla In collaboration with State Governments acrose
the Angarwadi systems in the country. .. {Inferuptions) However,
regretmbly, Sir, | must here highlight to the hon. Member that the number
that she prescribes for the formulation of the POSHAN Tracker is wrong. ...
iInterruptions) | believe, this stalement has been pronsunced by certaln
arganisations and vested Intersst parties with regard tv the POSHAN
Tracker, which seeks 1o bring about transparency, ... (Imlemuptions) My
sppeal, through you, to the hon. Member is this. ... (Interruptions) Every

Member of Parliament should support the Govemment's erdesvour (o
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bring aboul traneparency and protect the prvacy of our chikren and
lactating and pregnant women. ... {Interruptions)
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SHR! JAGDAMBIKA PAL: Sir, through you, | would fike o ask a
supplementary question to the hon. Minister. ... (Inferruptions) The Minister
may kindly brisf the House becsuse thers are eight aspirational districts in
U.P., and ane of the ingredients that hinders a child's growth is mainutrition
.. linterrupfions) Already, the Ministar in her reply has staled ‘The
Government has not conducted any inguiry through the National
Commigsion for Protegiion of Child Rights regarding deaths of childran’. ...
(imterruptions) So, what s thelr number in Siddharth Magar, Balrsmpus and
Shravast? 37 I & o e o ¥ W o s ong B, sl B o g
T e 2 B7 S TR e = g | . (SR
SHRIMATI SMRITI ZUBIN IRANE: Sir, as | stand today to answer, thraugh
you, the hon. Membar's query, | am blocked by ceraln gentlemen who
have placards in their hands. ... (Interuptions) If they truly believe in
servicing the nesds of poor women and children 5 9ur country, my request
o them is 1o ensure fhat | speak for the women snd children of this country
and hear how dedicated the Members of Parliament would wish to discuss
issues peraining o them. .., (Imferuplions) And, thasa gentlsmen belang,
sapecially, to a paricular Party. One of fhair representatives in Kamataka,
vestarday sald and made remarks about women, which neads to bs
condemned by every public represertative. ... (Infarruptions) If you fruly
belleve In the cause of women, first, stand here and denounca that
Legislator who says that f you are raped as 8 woman in this couniry, you

should enjoy 1. ... (inferuptions) Those men, who stand In sttendance
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today, should go back o your political arganisation, and first, bring 1o
justice such @ man. Then we wil see who speaks for the women and
children in this country, ... | Interruphions)

Ineofar @s Shri Jagdambika Pars question sbout the aspirational

districts is concerned, | must here highlight that Saksham Anganwad was
the special intiative of the Miristry of Waomen and Child Development, ...
(interruptions) We will look & betterivg the infrastructure for the aspirational
districts and the Anganwadl services within tham. .. {Intermuptions) This
involves the districts that have just been enunciated by the hon., Member,
... lintarrupfions)
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APPEMDIX - HVF i

GOVERNMENT OF INDHA
MINISTEY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO.281
TO BE ANSWERED ON 17.12.2021

NCPCR INQUIRY ON MALNUTRITION DEATHS

SHRI MIHAL CHARD:
SHRI KANUMURL RAGHU RAMA KRISHMA RAJU:

Will the Ministar of WOMEN AND CHILD DEVELOPMENT be pleased to state;

whether the Govemment has eonducted any  inguiry through Mational
Commission for Protection of Child Rights (NCPCR) regarding the deaths of
children dug fo malnutriticn in the country during the last two years;

i 55, the details and findings thersaf; and

the affective steps taken by the Government 1o make the country malnutrtlon
fresa and to ansure that no such death oOCoUre?

ANSWER

MINISTER OF WOMEN AND CGHILD DEVELOMENT
(SHRIMATI SMRITI ZUBIN IRAMI)

{gito(c) A Statement i laid an the Tabile of twe House.
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Statement referred to in roply to Part (a) to (c) of Lok Sabha Starred Question No.281 by
Shri Mihal Chand and Shri Kanumuru Raghu Rama Krishna Raju to be answered on
47.12.2021 regarding “NCPCR Inguiry on Malnutrition Daaths".

{a} & (b) Government has nol conducted any inquiry through the Mational Commission far
Protection of Child Rights (NCPCR) regarding deaths of children due ta malnutrition in the
country during the Bst teo years.

Malnutittion & ot @ disect cause of death among children.  However, malnourished thildren
are rmora vulnerable to any infection than nomal chidren. K can increase moricly and
mortality by reducing resistanca o infeclions. The overall under five mortality rate has reduced
from 48.7 (NFHS-4} 1o 41.8 (NFHS-5] deaths par thousand live births.

() Government has accorded high priority to thie fssue of malnuirition and Is implementing
several schamesiprogrammes through Stales/UTs to address wvarious aspects related to
nutrition, Govermment is implementing the Anganwadl Servicas Scheme, Pradhan Mantin
Matu Vandana Yojana, POSHAN Abhiyaan and Scheme for Adolescent Girds under the
Umbrella Integrated Child Devslopment Services Schema (ICDS) es direcl largeted
imterventions to address the problem of malnutriton emeng Children {0-6 Years of age),
Fregnart Women and Lactating Mothers in the country, Children with Severe Acuts
salnutrition are treated at the Mutrtion Rehabiltatdon Centres established by the Minlstry of
Health and Family Wellare,

Furiher, PO3HAN Abhiyaan launched on 3th Mareh, 2018, aims to reduce malnutition In the
country by adopting a synergised and result prierted approgach

Mission Poghan 2.0, an integrated nutrition support programme has been announcad in
budget 2021-2022 for al States/UTs. It seeks 1o stremgihen nutritional centent, dalivary,
cutreach and sutcomes with focus on developing praciices that murisre health, walkness and
immumity to disease and mainutriion. Steps have been taken to improve nutritional qualily and
testing in accradited labs, strengthen delivery and leverage technology under Poshan Trackes
io improve governance. Statas/UTs have Desn advisad to promnte use of AYLUSH systems lor
pravention of malnutrition and related diseases, A programme to support development of
Poshan Vatikas at Anganwadi Cenfres o mest dietary diversily gap leweraging traditicmal
knowisdge in nuirtional practices has also besn takan wp. Guidallnes were iskued for
wansparency and accountability in delivery of supplementary nufrition and to track rutritional
sutcomes on 13012021,

Undar Wheat Based MNutrifion Programme (WBNP), Ministry of Women  and  Child
Development allocates foodgraing (wheat'forlified rice/millets/coarse grains) lo States/UTe
and fund are provided to the States/UTs under Supplementary Mulrilion Frogramms
ISNP). Govemment has also promoted the allscation of fortified rice and millets under WEBNF
which plays & val role in curbing malnutriion and anaemia, Accordmighy, 3,867,823 MT: of
Forified Rice and 1485 MTs of Bajra (upto 3rd quaner of FY 2021-22) has been allocated to
States/UTs for providing supplementary nutriion 1o elighble beneficiaries ie. to all children
botwogn & months to 6 years, pregnant WOmEnN and lactaling mathers and seversly
malnourished childran (6M to BY) under Angarwad| Servicas.
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ORAL ANSWERS TO GUESTIONS
ot amemeT WY we 281,
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At this stage Shri Kelyan Baneqes, Or. Mohammad Jawed, Sushri Mahua
Moitrg, Dr. T, Sumathy (A) Thamizhachi Thangapandan and some other
har Membars came gnd stood on the floar near the Table,

.. [T
et aveis il e e P Al

.. (EETHI)
{Q. 284}
.- |Intermuptions)
SHRIMATI VANGA GEETHA VISWANATH: Sir, during the COWVID-12
pandemic, GuUCCessive lackdawns have affected many sectors such 28
malnuirition, espacially, women and children in the couniry.
| Interruplions) The recant deta tabled in the Parkament shows thet out of
Re, 5302 uores aliocatad for POSHAN Abhiyaan in the country from the
Cantral funds in the financiel years from 2018 1o 2021, only an amount of

Bz 2085 crofe nas been utilised, Wil the hen, Minlster state tha ressnns
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behind such an under-utilisation of the allocated funds? .. (Interruplions)
What steps are being taken by the Ministry to avoid such kind of under-
utilisation of funds? ... {Interniptions)

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Today, to speak on the issua of nutrtion and the
efforts taken by the Government of India and the State Govamments,
regrettably, | find esteemed Membere of Parhament before me who are
nlocking this very essential national daliberation. ... {Inferruptions) 1 s with
3 sense of regret though | must here appeal to every Member, who i in the
well af the Hause and trying to dissuade a conversation on a national Issus
like nutrtion, to take part in it ... (Interruptions) | would also bring to the
atiention of the hon, Member that Anganwadi workers across the country
did not operate In order to avoid the spread of COVID-19 and fo protect
woan and chidren during the pandamic. ... {Interrupfions) However, we
ansured in collaboration with the Stats Governments that in 15 days, ration
was to be approved addiionally to the women and children.
(Interruptions) It was delivered al their doorsteps. One must recognise
that the Integrated Child Devalopment Schema and the POSHAKN Abhivan
are two distinct schemas. The POSHAN Abhiyan, hon, Speaker, Sir, 13
directed lowards creating a jan andolan with regard to nutriion. ...
{Inferruptions) | would, here, like 1o highlight to the hon, Member that under
the POSHAN Abhiyan, 11.5 lakh smart phones have now been procursd

for Anganwadi workers actoss the country. The POSHAN Tracker is being
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iroduced by the Government of India. . {interruptions) This is a digital
solution which fracks nine crore heneficiaries Including 7.5 crore chiidran.
Our endeavour is (o ensure shat all health salutions are 1o be given to these
chikdren and women n this chain of Anganwadi services and system. ...
(Interruptions)
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SHRIMATI SMRITI ZUBIN IRANI: Si, the charges that are baing
pronounced by the hon. Member in this House are very grave in nature. .
(Interruptions) While It Is the privilege of the hon. Member of Pardiament
that all Government schemes are implemented within protocols and limilis
of the law and also in the best of sprits, ... (Interruptions) What the hon.
Memibar espouses about the staie of affairs in his home State is a causes of
great concem for me as a8 Minister. The hon. Membar of Parliament is
aggreved with the fact that adulteraton was caught by him and the
associated organisation  within the State that he represenis.
(Interruptions) | will take the apgrievement af the hon. Member and convey
it to the State Governmant because It is the State Government which is
constituionally and administratively responsible for the implementation of
the project. ... (nterruptions) Howewver, through you. | would appeal to
every Member of Pariamant that the Ministry of Women and Chid
Development, on the 13" of January, has issued 2 notification o every
State Government how the ICDS and POSHAN systems nead tp be
implemented, which Includes checking of food in FSSA1 and NABL

accredited labs. It directs the State Governments 1o procura keeping in
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mind GFR and CVC nles. .., {Interruptions) 1f any State Government &
found in vioktion of the nues, appropriate acion Wil be taken by the
rdiristry, .. {iniSTUpLons;

KUMAR! GODDETI MADHAVI: Sir, the Ministry hes spent over Rs. 10,000
crore on POSHAN Trackar, which records real-fima dala on Severs, acule
malnourished chiidran in each angarwadi, ... {infarruptions] Howevar, the
nutriticn data and s indicators are not svailabls in public domain. What
stgps has the Ministry taken i make such data and incicators coliected
through tha POSHAN Trackar availabie i publls domain® ... (Interrupticns)
SHRIMATI SMRIT! ZUBIN IRANE Sir, the data that we deal with within the
POSHAN Tracker, to maintain the privagy of women and ahildren in our
country, aspecially the minor childran, whose data should not be publicly
made avallable, is an isswue which iz chose 1o my heart. .. {Intarruptions) My
pledge is 10 honour he privacy of wamen and children who are serviced by
tha Govemnment of India in collaboration with Stete Governments BCTO&s
the Anganwadi systems In the country, ... (imtemuptions) However,
reqrattably, Sir, 1 must hers highlight to the hon, Member that the number
that she prescribes for the farmulation of the POSHAN Tracker is wrong. ...
{intarruptions) | beleve, this statement has been pronounced Dy eertain
organisations and vesled interest perties with regsrd 1o the POSHAN
~rackar, which seeks to bring apodt trensparency. ... (Intemuptians) My
sppeal, through you, to the hon. Member is tis, ... {Intarruptions) Every

Mombar of Parilament should support the Gevenment's endsavour 10

..
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bring about transparency and protect the privacy of our children and
lactating and pregnant women. ... (Inferruptions)
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SHR! JAGOAMBIKA PAL: Sir, through you, | would llke i ask &
supplementary quastion © the har. Ministar. ... {infermuptions) The Minister
may kindly brief the House hecause there are egit ssplraticnal districls In
U P.. and one of the ingredients that hinders 2 child's growth is malnutritton
... |interruptions) Already, the Minister in her reply has stated “The
Govamment has not conducied any Inguiry through the National
commission for Pratection of Child Rights reqarding deaths of children, ...

(intsrruptions) S0, what |s thalr numiber in Siddharth Magar, Balrampur and

Shravast? 3T T5T B W1 o % g7 W e A% 8, I AT ween a1 '
e T o ) eI £ L (ST _1

SHRIMATI SMRITI ZUBIN IRANI Sir, as | stand today to answaer, thraugh
you, the hon. Member's query, | am blocked by certein gentiemen who
have placards in their hands. ... (Interruptions) If they truly believe in
sarvicing the needs of poor Woman and chiidren In our Geuntry, my request
i them is to ensure that | speak for the women and children of this country
and hear how dedicated the Members of Pariament would wish o discuss
msues pertalning to them. .. iinterruptions) And, those gentlemen belong,
especially, 1o @ particutar Party. One of their representatives In Kamataka,
yesterday said and made remarks aboul women, which needs lo be
condemned by every public representative. ... {Interruptions) If you truly
balieve In the cause of wemen, first, stand hece and denounce that
Legskior who says that if you are raped 85 2 woman in this country, you

should anjoy It ... (inferuptions) Those men, who stand In atiendanca
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woday, should go back to your paitical crganisalion, and first, bring to
justice sueh a man. Then we will see who speaks for the women and
children in this country. ... (Infemruptions)

insofar as Shr Jagdambika Pal's guestion aboul the aspirational
districts is concarned, | must hera highlight that Saksham Anganwadl was
the special initiative of the Ministry of Women and Child Development. ...

{Irterruptions) We will look at bettering the infrastructure for the aspirational

districts and the Anganwadl services within them. ... (Inferruptions) This

i

involves the districts that have just been anunciated by the hon. Member.
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GOVERNMENT OF INDLA
MINISTRY OF WOMEN AND CHILD DEVELOPM ENT

LOK SABHA
UNSTARRED QUESTION NO *290
70 BE ANSWERED ON 17.12:2021

pPRADHAN MANTRI MARILA SHAKT] KENDRA SCHEME

250, SHRI RAMDAS C. TADAS:

(a)

()

]
{d)
(@)

SHRIMATI BHAVANA DUNDALIKRAD GAWALL
Will the hinister of Women and Child Developmenlbe plaased o stata:

whether the Govemment 1S implementing the Praghan Mantri Mahlia Shaki
Kandra Scheme on cost gharing hasie and if 80, the details thersol and the
chalienges faced while implementing ths scheme In the country including
Kaharashtra,

whether any assessment of the schame has been made and f so. the
outcome thereef and the somective slaps DENg lakan to overcoma the

=

the Siates that are contributing thelr raspective share of funds along with the
steps taken by the Government to provide more funds unider this sgheme:
whether the State Govemments including Maharashtra have sent proposals
sor sefting up of more centras under tha schema in various dstricts | and

if o, the details thereof and the proposals reraived and approved along with

the funds released for Wardha and Amaraval districts of Maharashira?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMAT| SMRIT] ZUBIN IRANI)

lajtofe) A statament ig lald on the table of the Housa.

FANER

awres



Statement referred to in reply to Lok Sabha Starred Question No. *280 for
17.12.2021 by Shri Ramdas C. Tadas, and Shrimatli Bhavana Pundalikrao

Gawall regarding 'Pradhan Mantri Mahila Shakti Kendra Seheme’

{a) to (c) : The Mahila Shakli Kendra (M3K) Scheame was approved in Novembar,
2017 as a centrally sponsored scheme to smpower rural women through community
participation. Under the scheme, capacity building of women was envisaged in not
mare than 50% of the blocks in aspirational districts to address livellhood needs of
women. Besides, block level activities through college student volunteers wers
envisaged for & maximum of B blocks per aspirational district, The MSK schema was
also approved for 34 disiricls of Maharashtra including 4 aspirational districls.

The scheme is implemenied through State Governments and UT Administrations
with & cost sharing ratio of 60:40 between Centre and States except for North East &
Special Category States where the funding ratio is 90:10. For Union Temitories
without legislature 100% central funding is provided. States contribule their
respective shares of funds for implementation of the scheme before seeking
releases of subsaquant installments from Government of India under the scheme.

The challenges faced while implementing the scheme in the country including
Maharashira, include non-availability of eollege faculty membears in certain blocks In
aspiralional districts and difficulties in engaging student voluntears, Other challenges
in implementation of the scheme Include delays in sanction of matching grants in
Statas.

Task Forces are set up at Mationall State/ District levels for monitoring and
cauree correction. State Govemments have been requested on different cccasions
to expedite approvals and release of State share of funds. Video conferences,
meetings and vigits have also been undertaken from time fo time to review and
axpadite the implementation of the scheme.

Assassment evaluation of the Mahila Shakti Kendra Scheme has been done by
NITI Aayog. The main outcomes of thal evaluation study included setting up of
District Level Centres for Women In all districts, fresh |dentification of oulput
indicators, online data repositofies and MIS etc.

In view of the findings from evaluation study, the Ministry has starled processes |
for closure of the Mehila Shakii Kendra (MSK) Scheme in its present foom and for

TaOmeing & W and more comprehensive Umbrella Scheme for safety, security and
ampowerment of women under the name ‘Mission Shakt’.

(d) & (g} : Under Mshila Shakti Kendra Scheme, Districl Level Centres for Women
(DLCWs) are approved for districts as per Census of India, 2011, Funds have been
raleasad for implementing Mahila Shakti Kendra Scheme as per approved scheme
guidelines, including for different districts of Maharashira from time to time. Thasa
bave included releases of Re.1,4463.000/- during the year 2018-13 and
Rs .22, 08,000/ during the year 2019-20 for Maharashtra including for Wardna and
Amaravati Districts, for implamentation of the MSK Scheme, including for setting up
and running of Distriet Level Centras for Womean.

h .
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO.41
70 BE ANSWERED ON 04.02.2022

INTEGRATED CHILD DEVELOPMENT SCHEME

41 SHRI JYOTIRMAY SINGH MAHATO:
SHRIMATI GEETA KORA

Wil the Minister of Women and Child Development be plessed 1o state:

ia) the present staius of the Integrated Child Development Scheme (CD3);

(b}  the detsils of the measures takan for addrezsing the problem of malnutrition
in childran;

(&) the detalls of the messures adopied to strangthen tha immune syslem In
childran;

(d) the smount of funds aliocated, disbursed and utilized during last three yaars
and the curent year so far under ICDS, distict-wise in Wes! Bengal,
Jharkhand, Bihar and Jammu and Kashmir; and

(s the meseurss taken by the Govarnment 1o ralga public awareness regarding
the benefits of the schema?

ANSWER
MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI)

(&t (e A Statement is laid on the Table of the House.

LT g



Statement referred to in reply to Part [a) to |e} of Lol Sabha Starred
Question No. 41 to be answered on 04.02.2022 reparding
“Integrated Child Development Scheme".

{al Presently, the Anganwadi Services Scheme is implemented threugh
7075 Prajects and 1380110 operational Anganwadi Centres (as on
30.06.2021) acrose the country covering 9 .06 crore beneficiaries.

(b} to [d) Iny order to improve nutritional outcomes in children to address
the issue of malnutrition across the country, the Government is taking the
following measures:

i, Government has accorded high priority te the issue of malnutrition
and is implementing several schemes like Anganwadi Services,
Scheme for Adolescent Girls and Pradhan Mantr Matru Vandana
Yojana (FMMVY) under the Umbrella Integrated Child Devclopment
Services  (ICDS)  Scheme as  direct targeted  interventions,
supplementary Nutrition is provided under the Anganwadl Services
Seheme in the form of Hot Cooked Meal, Morning Snack and Take
Home Eation;

. POSHAN Abhivaan launched on 8% March 2018, aims to reduce
malnutrition in the country in a phased manner, threugh a synergised
and result oriented approach;

ili, Government has taken measures 10 strengthen nutritional content,
delivery, outreach and ratcomes with focus on developing practices
that mnurture health, wellness and immunity to digease and
malnutsition under Poshan 2.0 announced in Budget 2021-22. Steps
have also been token to improve nutridonal guality and testing,
strengthen delivery and leverage technology under Foshan Tracker, a
robust ICT platform to improve gavernance. Government has advised
States/UTs to ensure that the guality of supplementary nutrition
conforms to prescribed standards laid down under the Food Salety
and Standards Act, 2006 and regulations made
thereunder, States/UTs have alse been advised to promote uac of
AYUSH systems for prevention of malnutrition and related diseascs. A
programme to SUpport development of Poshan Vatikas at Anganwadi
Centres to meet dietary diversity gap leveraging traditional knowledge
in mutrtional practices has also been taken up.

iv., Stresmlined Guidelines Wwere issued for transparency and
accountability in delivery of supplementary nutrition and to track
nutritional outcomes on 13.01,2021;

v. (Oovernment of India under the Universal Immunization Programme
(UIP), is providing immunization services through putreach and facility
based immunization sessions. Periodic intensification of routine
immunization ectivities — Mission Indradhanush and Intensified
Miszion Indradhanush are undertaken from time to time to vaccinate

1oL



the partiglly vaccinated and ursraccinated children, Further, varicus
activides for demand generation are undertaken through electronic
and print mediz like radio, television, posters, hoardings, social media
platiorms etc, and Inter personal communication by front line health
workers and ether eommunity workers like Auxiliary Nurse Midwives
(ANMs} and Accredited Social Health Activists [ASHAs).

vi. The amount of funds allocated, disbursed and utilised during last
three vears and the current so far under Anganwadi Services Scheme
in West Bengal, Jharkhand, Bihar and Jammu and Kashmir are given
a1 Annex-1.

{2 Community mobilization, behavioural chenge and Jan Andolan
component under Poshan Abhiyaan helped reach out to the masses through
large nvtrition-centric annual Jan Andolens in the form of 4 Poshan Maahs
{in Septcmber] and 3 Posharn Pakhwadas (in March]. The recently held
Poshan Mash in September 2021, marked more than 20 crore
activities. Also, to strengthen the process of community cngagement
through events like Annaprashan Diwas, Suposhan Diwas and Godh
Bharal, around 3.70 crare Community Based Events {CBEs] have been
conducted.



Annexure-1

Details of funds allocated and utiized under Anganwadi Services Scheme in the State of
Bikar. Tharkhand, West Bengal and Jammu & Kashmir are as under:

Fund released under Anganwadi Services

3L | Statel 2018-19 2019-240 20z0-21 2021-21

No| UTs [APIP |Funds [FundsiAPIP APIP [Funds|Fund| APIP [Fund|Funds
Appro [releass) Utillz |4 Appra | releas(s Util| Appro |8 rele| Litiliz
vl d ed wed vl ed | lzed | ved ased | =l
B |ErH'u T35 14711 1584k 11 A124] 144152 151515.111»:%13331159&1:- [S46EUC not

5

RS ELE A1 BT 0l 587 49) 1 RY due,
1

s 9 59 w9 4 g 74 2| o 3

THARKH | 40423 2 5;'5"73.1i TATIR] SEL30] 4335a.02375 623579 nsmf;lmm S1474.9 J0B2S
[

!

il“_'HTBEf[IEEDLIId-'."TS. opl el | 3RO L6395 13 L2157 1.1 par2ojByTas.| 138608 643
HGAL (1% g 75 gl gg| WO 4;1 2

M | 157060 3 1406, 5| 37 T06| 434K9.) 11598 300 | AA5h.0] 28900 [a0ass | 418018 23268
SHM] 5| = a 3‘31 & 1 oo 95 s

*Data reflecting in the cell is of Supplementary Mutrition Programme component only as,
Utililzation Certificate of Geveral Compontnt of EY, 2020-21 is awaited from State
Government of Jharkhand.
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SHRIMATI SUMALATHA AMBAREESH: Sir, ICDS is a wonderful programme
aiming to enhance the development and survival of children from the
wvulnerable sections of our scoiety. Howewver, various problems have been
reported by the anganwad| werkers, like lack of proper storage facilities, non-
avaliabilty of separate kitchens, inadequate and iregular supply of food
rations, and poor quality of food as wel as the problems of fuel.

| want to know from the hon. Minister what kind of messures the

Govemmant is taking to address these problems.



At Fgfye R O eIy ARy, WIYE dgoase wemn | R
13.04.2021 Ft TR geER H MEEAEE § e O U0 W § IEEEnd §
s e a8, o w7 T 9reE RO S & | R T o Tesany &
o TR ST T § | A TR O T B ¥ IR A e F ane off o
e ¢ owe Ru e v § | O TRk 3 O Eseney mie T8l Al § ol
FUE e o SeIE S e e e 4R 5 0 e S e S e
a i wEET o v B e e e & Raen o 6 | TR SR R w E
A gee o w P e e € o 3 oA o o B &Y 99 moE e
S § O ¥ TR 5 Uee 8 S & S G AV @ ey S
AT S T S a2
st Wity mfieT SRl S § o AT ) T TR @) o e
aeell & @ oy s o o ¥ iRt e & | ged s § g s aft g
fs R WS & SRR Fepaer e wnl el weun wiee W AR g
ifler W0 & SEET BT | SRS, STl e & e W § < i s
76 g o Sg o | g8 TR B & | # S 59 e o ween wh s e
s i e ] e B, S e (e e R & B a b B e
T2 T e A T e gea i

TR, T w T # s o o o e sl o o
wrrarete wv § o dEi B mesees ofv T RE Tie wou o Soote e
B & @] T wirdes 8§ SERn B | T ST O geer B, i wa e
anars 5, e ug o) v Bwa & R ey ity o F e o awe adT @
iy, s gy wle &) wNEHE & Em )

J’GS;.



SHRIMATI SMRITI ZUBIN IRANI: Sir, | would Fke to, through you, tell the hon.
Member that it is frue that the system that has been prongunced in our country
from the 1970s onwards, has had many challenges operaticnally. In fact, today
as & part of the Government of India's efforts, we have ensured Convergence
of 18 Ministries under the Poshan Abhiyan,

The hon. Member has enunciated her angst with regard 1o infrastructural
=hallenges, such as water, tollets or storage spaces. | would like to bring fo the
attention of the hon. Member that with regard to infrastructural challenges as
well, the Government of India, under the aegis of the Secretary of Women and
Child Development Ministry, does engage regularly with our State Depariment
representatives so that these infrastructural challenges can be adequately met
not only through capital expenditure but also through convergence of efforts,
such as under programmes like MGNREGS.

Sir, with your permission, a senior leader in the House has lamented the
fact that ho cannot participate in the DISHA mesafings in his home State. Sir,
with your kind permissicn, | would also like to highlight fo him that in this very
august House, for the past two years, it has been my endeavour to encourags
the State of YWest Bengal 1o join the Poshan Abhiyan, Sir, | am happy leday to,
throigh you, inform the august House that the Government of West Bangal

has finally concaded and joined Mission Poshan,



SHRIMAT! VANGA GEETHA VISWANATH . Thank you, Sir, for giving me this
apportunity.

Har. Ministar, Smriti irani Ji. | would lke o express my grafitude on
behaif of our party and woman folk for sending favourable recommendations of
DISHA committes to the Law Deparment which came from Government of
andhra Pradesh under the leadership of our Chief Minister, Jagan Mohan
Reddy Garu. Thank you, Madam.

| would lke to ask whether the Government considersd reorienting

anganwadl workets to closely engage With the parsnis in order fo promote
rasponsive parenting under ICDS.
SHRIMAT! SMRITI ZUBIN IRANI: Sir, I is quite a pleasure at times to hear
sppreciation from people who are not politically aligned to you, However, this
compliment Is desarvedly the dght of the hon, Prima Ministar whose vision was
to converge the efforts between different Ministries under the POSHAN
Abfiyasn.

ineotar @ the hon. Members guery as to whether parents are lo be
integrated in terms of their feedback or their engagemeant with the anganwad]
systams, yes, we, through the angandwadl sysiems and especially through
POSHAN Abhiyan do community based interventions and events with parenis,
with community members i ensure thal this is & dynamic and robust
engegement through the angadwadl systems, far the angadwadi sysiems
which serve the very community in which it is eslsblished in through tax

payers money.
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GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO. 422
TO BE ANSWERED OMN 01.04.2022
BARTICIPATION OF CHILOREN IN TV PROGRAMMES

=422 SHRI ASADUDDIN OWAISH

Wil the Minister of Womean and Child Developmant be pleased to state:
(a) whather National Commission for Protsction of Child Rights (NCPCR) has

framed guidelines in the year 2011 to regulate participation of childran in TV

serals, reality shaws and adverisemants and il 5o, the datalis thereof,

(o) Whether a national workshop of Siale Commissiens for Protection of Child
Rights (SCPCR) was hald recently to review thace guidelines;

(c)  If so, the details thereof;

{d)  Whather NCPCR In conaultation with State Commissions proposas fo frams
new guidelines io safeguard the rights and regulate the parléipation of
children in these shows, and

(@)  If 5o, the details thereoi and tha time by which final guidelines are likely 1o be
lssuad in this regard?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPNENT
(SHRIMATI SMRIT] ZUBIN IRANI)

(a} to (e): A Statement |s laid on the Table of the House.

L]
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tatement rred to in re Part (a) to (e I
Mo. 422 to be answered on 01042027 regarding “PARTICIPATION OF
CHILDREN IN TV PROGRAMMES"

{a) to {e) The Mational Commission for Protection of Child Rights (NCPCR) had
issued Guidelines to Regulata Child Participation in TV Serials, Reality Shows and
Advertisements (2010- 2011). The Guidelines are available at NCPCR's website on
the following Hnk:hitpsiincpor.gov.n. As per information received from Ministry of
Information and Broadcasting (Mol&8), Mol8B has also placed NCPCR's guidelines
of its website at www.mib.gov.in and also circulabed among all TV channels and
their associations.

NCPCR time to time organizes workshop with all the State Commissions for

Protection of Child Rights (SCPCRs) and with stakeheolders 1o review these
guidelines and takes suggestions for suitably incorporated in the new guidslines.
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SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): Sir, the hon. Ministar
has glven a clear reply. | would like to know from the hon, Minister regarding the
mental pressure that the children are going through. Even the children of four lo
five years of age are doing performances without knowing the meaning also.
They are doing item songs aiso. It is vary unfortunate.

Sir, the reality shows have adverse effects on children, The pressure to
parform can leed to depression in children participating In reality shows, Sa,
what are the steps taken by the Government o ansure a safe environment for
chlldren participating in TV programmes across the country? Also, what are the
measires taken by the Gavemment to protect tha mental health of the children
participating In the programmes?
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SHRIMATI SMRITI ZUBIN IRANI: Sir, | think, the hon. Member has highlighted
her angs! that has been feil and reflected in this very House time and again, |
am reiterating what the lady has said, and support her desire to ensure that the
mantal health faciiities should be given 1o such children. | can say that the
Ministry has engaged with NIMHANS 1o start a programme called SAMVAD
under which we have ensured that those who are protecting the childran at such
sites, including those who are in child care institutions, those duty holders get
encugh suppart and so do the children, through the services of NIMHANS on
issues of mental health. | would take her position as a suggestion. In
collaboration with my colleagues in the Ministry of Information and Broadcasting,
| hope to reach cut to the industry at large to ensure that the industry, especially
the production houses that engage with children, can equally benefit from the
services of NIMHANS under the project called SAMVAD. It is a good refiection
of her compassionate stand; | compliment her. ... {Inlerruptions)
SHRI ADHIR RAMJAN CHOWDHURY (BAHARAMPUR): Sir, instead of
refaring to her as 'lady’, she should refer to her ag ‘Member of Parliament’, ...
(Interruplions)
PROF, SOUGATA RAY (DUM DUM): She should refer to her as “hon. lady
Member'. ... (Interruptions)
SHRIMATI SMRIT! ZUBIN IRANI: Sir, | do not understand the umbrage that the
hon. Leader of Opposlion has taken to my position.... (interruptions) That he
would devoid her status as a lady is something which is flummoxing me, .,
{Interruptions) But it is quite ironical that two men stand here to tall ma how to
address a lady. ... (Interruptions) Please allow me to finish. ... (miemuptions)
When | address an hon. Member in this House, through the Chair, there is a
constitutional presumption that | do so o a Member of Parliament. ...
{Interrupfions) That you would not presume her to be a Member of Parliament,
as she is diligently and duly seated here, is a reflection of how you look upon
her. | look upon her proudly as a female Pafiamentarian, and | have taken
absolutely no disrespect to her position or her presence in the House. ...
{Interruptions)
HOM. SPEAKER: Shrimati Kanimozhi Karunanidhi.

... (Interruptions)

i



SHRIMATI KANIMOZH! KARUNANIDHI (THOOTHUKEUDI: Thank you, Sir, for
giving me this opportunity.

in continuation to the guestion asked by the previcus hon. Member, |
would like to ask the hon. Ministar whether she Is considenng giving an advisory
o thess production houses. Many children particlpaie in the snows, and
unknowingly, they do obscene scenes which include nudity and all that. So, if
any advisory is Issued on this, | think, it will go a long way to protect these
children. Thank you.
(1120/MMNBAK)
SHRIMATI SMRITI ZUBIN IRANL: Sir, through you, | would like to highlight that
nudity, especially in the context of children, and its depiction, s illegal, espedially
under the POCS0 Act. The Government is committed In collaboration with the
States to ensure that such devices or methodologies In terms of production or
circulation of such depictions are not only disallowed but also punished under
the law.

| would hers reltarate thai apart from the advisores, which have been
given, we are of the balief that there needs to be a consistent engagement with
the media on these issues, since we deliberate in this very House on issues of
indepandence of thought and expression. so thet, that is done within the
contains of the law. Here, | would again highlight that this House resalutely,
irrespective of our polifical differences, has pronounced, through the POCSO
Act, the intention to ensure that those who depict children in such fashion are
punishad. It has happened before, It shall continue to hapgen, and | am grateful
For the House for i3 resolution with regard to the same. My gratiiude goes 1o the
female parliamentarians.

(ends)
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BUVERNMENT OF INDHA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
STARRED QUESTION NO. 34
TO BE ANSWERED ON 22 .07 2022
UNIVERSALIZATION OF ECCE
*a4. SHRISYED IMTIAZ JALEEL:
Wil the Ministar of Women and Child Development be pleased to state:

{a] whether any action plan has been prepared by tha Ministry to universalize
Early Childhood Care and Education (ECCE) and if so, the datails thereok

(b) whether thare is any plan w include children with. disability, streat childran,
children under inatitutional cere and chiddren of migrant workers under ECCE

programime.,
(¢}  if so, the detais theraof: and
(d)  the aciion taken by the Govarnment in this diraction?

ANSWER

MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SMRIT] ZUBIN [RANI)

(a)to (d): A Statemant ig lald on the Table of the House.

Lot ol

g



ment refe i io Pa of Lok 5 gtion
No. 94 to be answered on 2 22 regarding " arsalizati ECCE”

{a) 1o {d) National Education Policy 2020 recommends that univarsal provisioning of
quality early childhood development, care and education must be achieved as soon
as possible and not later than 2030 to ensure that all students entering Grade 1 are
school ready.

Early Childhoed Care & Education (ECCE) is one of the six free sarvices provided
through Anganwadl Centres (AWCs) located across the country under Anganwadi
Senices being implermented by the Ministry of Women & Child Development as a
Cenfrally Sponsored Scheme. The Anganwadi Services under Saksham Angarwadi
& Poshan 2.0 5 a univarsal sell-selecting Scheme available to all the eligible
beneficiaries who enrofl themselves at the AWCs. As on March, 2022, there are
2.535 crore chiidren in the age group 3-8 years whe are beneficiaries of pre-school
aducation in Anganwadi Centres under Anganwad| Services.

Under National Education Policy 2020, for universal access to ECCE, Anganmeacl
Centres will be strengthened with high-guality infrastructure, play aquipment and wall
trained Anganwadl workers for an enriched learning ervirmnment, According!

| ECCE content will be modified in consullation with Ministry of Education, NCERT

| and other experts. o
l
i Ministry has fo e National Early Childhood Care and Education (ECCE)
| mﬂ%ﬁﬂ___rmm Wmmf ia_in the gazette on 12.10.2013.
| The eomplete ECCE policy is belng revised/rest i of National

education Policy 2020 and afier restructuring is completa the same shall be notified
in due course, = h

s,

_An axpert committes has been sel up to finalize age appropriate curriculum for the
children in age group of 3-6 vears. e

! ]
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES

(2023 2024)
[SEVENTEENTH LO SABHA)
SECOND SITTING
(17,11.2023)

The Committee sat from 1100 hours to 1200 hours In Committee Room 'C’, PHA, New Delhi,

PRESENT

Ehri Rajendra Agrawal - Chairpérson

MEMBERS

Btk L

Shri Earmesh Chander Kaushilk
Shri Kaushalendra Kumar
Shrl Khsgen Murmmu

Prof. Sougata Ray

Shri Chandra Sekhar Sahu

SECRETARIAT

: 3
2.
3,
4,

Shri 1M, Baisakh - Joint Secretary
shri M.C. Gupta - Deputy Secretary
Smt, Vineeta Sachdeva - Under Secretary
Shri Sanjeev Kumar Gulatl - Under Secretary

i R s o

Shri Indevar Pandey, Secratary

Ms. Aditl Das Rout, Additional Secretary

Shrl Sanjeey Kumar Chadha, Additional Secretary
Ms. Triptl Gurha, Joint Secretary

Shrl Navendra Singh, Director

Shrl Padmja Vashishtha, Director

Shri Bhaskar, Deputy Secretary

Ms Arkaja Das, Depuly Seoetary

Ministry of Parliamentary Affairs

o

Sari LK. Haider, Under Secretary

AL the putset, the Chalmerson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened o {1} conslder 15
Memoranda contalnlng reguests recelved from varlous Ministries/Departments for

26






A verbatim record of the proceedings hes been kept.
The Cammitiee then adjourned,
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Annexure-III

MMITTEE ON GOVERN =

Statemant of Pending Assurances pertaining to the Ministry of Women and Child
Development discussed during Oral Evidence held on 17.11,2023

. &.No.

| SQ/USQ No, and date

Subject

1.

USQ Mo. 1389
dated 08.12.2015

Lagislation on Trafficking

USQ Mo, 1009
dated 20.04.2016

Fehabilitation of Wictims of Human Trafficking

U500 No. 2032
dated 06.05.2016

Legislation on Trafficking and Sexual Abuse of Children

USQ No. 2791
dated 02.12.2016

Legslation on Human Trafficking

LISC) Mo, 2682
dated 17.03.2007

Legislation on Trafficking of Persors

USG Mo, 2056
dated 29.12.2017

| LSS Mo, 3276
| dﬂ?‘.i.;_z_' 07.2019

Trafficking of Persons

Comprahensive Legistation on Child Abuse

| 5Q Mo, 385
| dated 19.07.201%

Juvenile Justice (Care and Protection of Children) Act, 2015

S0 No, 83 |
dated 22.11.2019
(Direction by Han'ale |

Speaker)

Poshan Abhiyan

10,

11.

USQ No. 4271
dated 13.12.2019

Mational Child Protection Policy

Spedal Mention on Juvenile
Justice (Care and Protection
| of Children) Amendment

Bill, 2021 datad 24.03,.2021
| by Various MPs

The Juvenile Justice (Care and Prataction of Children)
Amendment Bill, 2021,

12

USE Mo, 3047
dated 06.08.2021

Suravars of Gender Based Vielence

13,

S0 No. B4
dated 03.12.2021
(Supplementary by Shri

Crime Aganst Women

Kanakmal Har.am: _H.F.l_

14.

USQ No. 2166
dated 10.12.2021

Child Protection Policy

15,

. SQ Mo, 281
dated 17.12.2021

: [Supplementary by Shri

Mational Commission for Protection of Child Rights (NCPCR)
Irquiry on Malnutrition Deaths

pas—

it o




Pratap Chandra Sarangl,
M.P)

16,

53 No. 281
dated 17.12.2021

(Supplementary by She
Jagdambika Pal, M.F.)

National Commissien for Protection of Child Rights (NCRCR)
Inguiry on Malnutriton Deaths

17,

50 No. 290
dated 17.12.2021

Pradhan Mantri Mahila Shakti Kendra Scheme

18,

50 Ne. 41
dated 04.02.2022
(Supplementary by Smt
Geeta Kora, M.2.)

Integrated Child Development Schame

19.

50 Mo, 422
dated 01.042022
(Supplemeantary by Shiri
Girish Chandra, M.P)

Farﬂl:;patinn nI'IEJII';II;l:iren In TV Programmes

20,

S0 No. 94
dated 22.07.2022

Uriversalization of Early childhood care and education (ECCE)
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